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SO SAR L BEFORE THE IION'BLE NATIONAL GREEN
Vo X TRIBUNAL
( { - p 5o w WESTERN ZONE, AT PUNE
P II.'rI_ » " -:-'\ 4 I
|l R j I.A. No. 235/2024
WO\ mpwr e Lo
\ 27/ @/ WY/ IN
X > APPEAL NO. 31 OF 2024 (WZ)

IN THE MATTER OF:

Robert Fernandes

Prop of Dolphin Beach Resort .. APPELLANT
VERSUS
GOA COASTAL ZONE

MANAGEMENT AUTHORITY

& OTHERS ...RESPONDENTS

REPLY ON BEHALF OF
RESPONDENT NO. 1 GOA
COASTAL ZONE MANAGEMENT
AUTHORITY

MAY IT PLEASE YOUR HONOUR.

| JOHNSON BEDY FERNANDLS, adult, being the Member

Seeretary, Goa Coastal Zone Management Authority, having my

/ )
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. th ¢= * s
office at: 47 Floor, Dempo Towers, Patto, Panaji, Goa, do hereby

solemnly affirm and state as under: ==
o 11 A
AR A
fE, =
i, SEF,
L. ['am the Member Secretary of the Respondent No. | Goaji ™" JOgd
] .::- -f:‘_ T-u. ‘ﬂ-
Coastal Zone Management Authority (hereinafter referred to *, ":-.ﬁ;@"’
as GCZMA) in the above-captioned Appeal. I am well- "5~ —Z5°
38 =
i

| =]

d
a

conversant with the facts and circumstances from which the
present Appeal arises and am, as such, capable of affirming

the present Affidavit.

[ say that nothing in the present Affidavit may be deemed to
be any admission of any content of the above-captioned
Appeal filed by the Appellant, unless the same is
categorically admitted herein. [ further submit that nothing in
the above-captioned Appeal may be deemed to have been

admitted for want of specific denials.

The answering Respondent is filing this Affidavit-in-Reply to
oppose the captioned LA. secking stay on the proceeding in

the Appeal bearing No. 31/2024,

T'hat this Applicant chose to file an appeal on the Order dated

18/01/2024 issued by the GCZMA for demolition of the

structures in the property bearing Sy, No. 26736 of.

Mandrem Village Pernem Goa.
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BRIEF FACTS OF THE CASE:

Ihe Respondent states that the office of the GCZMA had
issued three demolition orders dated 02.05.2019, 15.07.2019
and 10.02.2020 for the structures belonging to the Applicant
which was operated in the name and style of Dolphin Beach
Resort, Oasis Restaurant & Bar, located at Junaswada.
Mandrem Beach, Mandrem, Goa. Subsequently the Office of
Respondent No.l, received compliance from the Office of
the Deputy Collector stating that the Order has been

complied with.

ANNEXED COPY OF THE THREE ORDERS and marked
as ANNEXURE *A Colly’

The Respondent No.l stated that one Mr Umesh Jagannath
Phadte had filed an Original Application No 18 of 2023
wherein he sought for direction from this Hon’ble NGT to
demolish the structures of Dolphin Beach Resort, Oasis

Restaurant & Bar, located at Junaswada, Mandrem Beach,

Mandrem, Goa.

The Respondent No. | states that the GCZMA in its reply to
the O. A. No 18 ol 2023 had stated that the demolition orders
were complied by Dolphin Beach Resort, Oasis Restaurant &

[3ar as per the report of the Deputy Collector.
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ANNEXED IS HEREIN 1S THE COPY OF THE SAID
REPORT OF THE DY. COLLECTOR AND MARKED AS

ANNEXURE B’

8. The Respondent No. | states that this Tribunal vide order

dated 06/03/2023 directed the GCZMA to check the current b

position on loco so as to ascertain the alleged illegal

structures standing thereon, which was alleged by the Mr

s

Umesh Jagannath Phadte in his petition before the NGT.

9. The Respondent No. | states that the Expert Members, along

with the Field Surveyors of the GCZMA carried out Site

[nspection on  15.3.2023 and observed the following

structures were existing at site.

i.

Ground plus one wooden structure abutting to the beach
towards the landward side. P.C.C. and tiled flooring

Bar Counter with kitchen permanent  SIructure

1.
R.C.C.slab/Staircase

iii. Behind the bar cottage permanent structure comprising of
(WO rooms

iv. Behind toilet was observed with water tank, Toilet is
permanent structure

v. Cottage of permanent naturc comprising of 2 rooms

vi. G+l R.C.C. permanent structure villa comprising of 3

rooms on the first floor and 3 rooms on the Ground _

oor. fﬁ'- : *.3
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vil, Stage was observed. 1tas in conerete /P.C.C.
viil, Staircase of laterite to approach the shack from the beach

iIx. 27 Sunbeds were observed on the beach.

ANNEXED COPY OF THE SITE INSPECTION REPORT
DATED 15/3/23 and marked as ANNEXURE *C.

10.The Respondent No. 1 states that the Authority issued yet another
fresh Show Cause Notice bearing No. GCZMA/N/NGT
MATTER/19-20/01/2988 dated 30/03/2023 to Dolphin Beach
Resort, Oasis Restaurant & Bar through Robert Fernandes, with
regards to the structures in Sy No. 267/36 of Mandrem Village,
located within the distance of 0-200.ts from HTL with a
direction to remain present for a personal hearing and to present
his case.

I1.The Respondent No.| states that this case was heard in various
GCZMA meetings wherein the present Applicant was given
opportunities to present his case. The matter was taken up in the
340" 347" 348" . 364" 378" GCZMA Meeting. Further the
Respondent states that in the 340" meeting the counsel
representing the Appellant filed his Vakalatnama and sought time
to file reply, then in 347" Meeting he collected the documents
based on which notice was issued, in 348" Meeting the
Respondent filed his reply along with documents to the Show
Cause Notice on 11/5/23, written arguments; additional reply
dated 7/7/23 hence the matter was posted for Orders. The

Authority based on the documents on record passed the decision
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in the 378" GCZMA meceting held on 22/12/2023 and the

directions were issued on 18/01/2024.

ANNEXED COPY OF THE EXTRACT OF 378" MEETING 275

and marked as ANNEXURE ‘D", K P
/'-'ff S QG
0 ‘p‘z .’

Vet -
12.The Respondent No.| states that detail analysis corresponding to. - . %

the documents have been spelt out in the Order of demolition.

13.The Respondent states that the presence of the present Applicant
for the hearing was not required as it was for the Authority Lo
peruse the documents and pass the orders. However, the
GCZMA once taking a decision pastes the decision in its minutes
and subsequently issues formal order. The Respondent states that

the Order dated 18/01/24 came to be issued which is now in

appeal.

PARAWISE COMMENTS:

14.The Respondent states that with regards to the contents in para |
and 2 of the Appeal Memo are a matter ol record and do not

require any comment by the present Respondent.

15.The Respondent No | states that the contents of para 3 1s partly

admitted and partly denied. It is admitted that the Applicant has
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challenged the order dated 18/1/24. The remaining contentions
of the Appellant are demed. The present Respondent dentes all
contentions made by the Applicant against the order passed by
the GCZMA with respect to the impugned order. | say and
submit that afler perusing the records produced before the
present  Applicant and following due process of law the

impugned Order has been passed.

16.The Respondent No | states that the contents of para 4 are true

that this Hon’ble Court has condoned the delay and directed to
proceed with the appeal.

/7.The Respondent No 1 states that the contents of para 3, the
answering Respondent states that the Authority issued directions
to the present Applicant subsequently if the directions in the
Order is not complied within 30 days, the Deputy Collector is
directed to execute the Order of demolition [this is clearly
mentioned in the last line on the last page of the Order]. The
Order dated 27/6/24 claimed by the Applicant has not been

issued by the GCZMA, hence the Applicant is put to strict proof
thereof.

I8.The Respondent No | states that the contents of para 6 offers no

comments.
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9 The Res
19.The Respondent No 1 states that the contents of para 7 and para

R the applicants are relying on the order dated 4/7/24 wherein the
Deputy Collector has proposed to carry out the demolition on
24/7.24. The stay apphication has been filed afier the date of the
proposed demolition by the Deputy Collector. The Deputy
Collector along with the Officials of the GCZMA went on site
and noted that, * ........... there was no access to the Site for the
JCB and truck and hence the PWD officials informed that a rock
breaker with diesel generator will be required to carry out the

demolition” Hence the demolition could not be commenced.

20.The Respondent No | states that the contents of para 9, it is

admilted that the Applicant has filed an appeal against the Order
of demolition passed by the GCZMA. It is denied that the matter
is subjudice as when the Deputy Collector has issued the
direction to comply with the directions passed by the GCZMA,

the Applicant did not obtain a Stay in the matter.

‘The Respondent No 1 states that the contents of para 10 the

contents are denied as false. The Respondent states that on

perusal of the order of demolition passed by the GCZMA it is

clearly stated that the Applicant were present for the 4 hearings

and the Applicant filed his reply along with the documents and

even filed his written arguments in the matter and subsequently
i the 378 meeting the Authority pronounced the decision after

going through the documents and the replies and the written
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arguments. Hence the question of not being heard does not arise
or violation of principles of natural justice does not arise. The
Respondent states that with regards to the entire structure being
illegal the Authority in its order dated 18/1/24 [from paras 240
till 246 of the paper book of stay application file by the
applicant] clearly spells out the details. The Respondent states
that they have perused all the documents and the plan and the
approvals and have clearly brought out the details of how the
documents could not be considered by the Authority and as to
how the documents does not establish that the structures were
existing prior to 1991, Inorder to avoid repetition the Answering
Respondent seeks to rely on the Order of Demolition dated

18/01/2024.

22.The Respondent No | states that the contents of para Il are

denied. The Respondent states that the Applicant in his reply
dated 11/05/2023 has given clarification as to the violations in

correspondence with the documents as under,

I. With Regards to Ground plus one wooden structure
abutting to the beach towards the landward side.

P.C.C. and tiled flooring.
The Respondent in its order dated 18/1/24 at page 7 of the Order
has clearly explained the reasons why the approved plan cannot

he considered.
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Il. With Regards to Bar Counter with kitchen permanent

structure R.C.Cslab/Staircase

I'he Respondent in its order dated 1871724 at page 4 of the Order
A slanyrlyr gan - * S . ¢’—'-“--
has clearly explained the reasons why the documents cannot be //:{" .
| VA
considered. 14 / 8
11 s Re A
I v/ -'-Tal ¢
f= " - 3 .H: .F"v :
III.  With Regards to Behind the bar cottage pcrmﬂncnll,{v._-.. R = 1=\
structure comprising of two rooms. SN HETY
3 e
- o i . P o _-'__—'j
The Respondent in its order dated 18/1/24 at page 5 last para and ™ ,'
S
e —

page 6 of the Order has clearly explained the reasons why the

documents cannot be considered.

IV. With Regards to Behind toilet was observed with a
water tank and the Toilet is permanent structurc.
The Respondent in its order dated 18/1/24 at page 6 of the Order

has clearly explained the reasons why the documents cannot be

considered,

V. With Regards to Cottage of permanent nature

comprising of 2 rooms.

The Respondent in its order dated 18/1/24 at page 6 of the Order

has clearly explained the reasons why the documents cannol be

considered.

VL. With Regards to G+1 R.C.C. permanent structure Villa

comprising of 3 rooms on the first floor and 3 rooms on
[

the Ground floor. e
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I'he Respondent in its order dated 18/1/24 at page 7 of the Order
has clearly explained the reasons why the documents cannot be

considered,

VII. Stage
The Respondent in its order date 18/1/24 at 2"'last para on page
7 of the Order has clearly explained the reasons why the

documents cannot be considered.

VIII. With Regards to Staircase of Laterite Stone fo
approach the shack from the beach

The Respondent in its order dated 18/1/24 at last para on page 7

and the next page 8 of the Order has clearly explained the

reasons why the documents cannot be considered.

[X. With Regards to 27 Sunbeds were observed on the
beach.

The Respondent in its order dated 18/1/24 at page 8 of the Order

has clearly explained the reasons why the documents cannot be

considered.

ANNEXED HERETO IS THE REPLY OF THE APPICANT
marked as ANNEXURE “E’

ANNEXLED HERETO IS THE ORDER OF THE GCZMA dated
18/1/24 marked as ANNEXURE )
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23 The Respondent further stites that the Reply dated 7/7/23
which s filed by the Apphcant s a repetition of the reply

dated 11528 and the response has been consadered in the

order of demohtion passed by the GC/ZMA / ®
4

ANNEXED HERFEFTO IS THE REPLY  OF T
APPICANT marked as ANNEXURE ¢

24.The Respondent No. | states that with regards to para 16 the
contents are denied. The Applicant is relying on the order of
the Deputy Collector dated 4/7/24 wherein the Deputy
Collector had scheduled demolition on the 24/7/24 and this
application of stay is filed on the 31/7/24. The Respondent
states that as on date there is no demolition listed to be
carried out. The Applicant has approached this Hon'ble
tribunal with an apprehension that the Deputy Collector may
issue order for demolition hence this application for stay may

be dismissed.

Requirements as per Order dated 06.08.2024 of the NGT

25 The Respondent No.l states that with regards to the queries
raised by the Hon'ble NGT vide order dated 6/8/24, 1s that.
To the Query
CStrvicture AT s shown ax shack, soructire BT s shown
as hitchen, structure "C' oy shown as store and structres

D0 are other structures. but nothine 1 recorded in
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respect of these three structures, excepl heing mentioned
them that they are existing.

Reply

The Respondent No. | states that the Applicant has got no
documents to substantiate the legality of the structures hence
all the structures shown on the Site Inspection report which

is along with the photographs have to be demolished.

To the Query

The learned counsel for the applicant/appellant, during
argument, states that kitchen is house no.419, store is house
n0.369. structure shown by letter "D is house no.436 and
structure shown by letter “E" is house no.368, but no sich
particulars of the houses are shown to be there in the
impugned order

Reply
The Respondent states that the Authority in its order has

already considered this issue and has dealt with the same in

the it in its operative part.

The Respondent states that, “The Applicant has sought to
rely on the permit no 15/88-89 dated 4/5/88 issued to Paulu
Robert Fernandes, having house no. 419; wherein
description of the house given is a katcha house. Firstly,
while perusing the description it mentions of reconstruction
of the katcha house, but the survey no has been tampered
with and got the Sy No. adjusted to 267/36. Secondly. the

printed permission varies the typed area into another font as
Sk
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if the same has been copicd and pasted 10 suit / go well with
the Case of the Respondent. Thirdly, the Plan Attached does
not have the signature of the Applicant and neither is there

any arca statement mentioned, the layout is not as per the

yrescribed terms as ire >5€ [ .
I bed terms as required to present the plan for approval. 7" %

The Applicant has failed to show the elevation and inscribe

the dimensions on the plan. Further, the approval does nulf”‘
i

speak if the same was given for the ground floor structure oﬂﬁ“'\

the G+1 structure.

ANNEXED HERETO IS THE permit no 15/88-89 dated
4/5/38 AND 1S MARKED AS ANNEXURE “H”

TO THE QUERY OF HOUSE NO 419

The Respondent stales that The Applicant has also sought to rely

on the Occupancy Certificate dated 31/3/1989 and there is also a

discrepancy in the House Number. Firstly, In the 17 para it says

Paulu Robert Fernandes i

the 2"para it says the premises bearin

s having residential house no 419and in
g house no 819. The

occupancy certificate '« not issued in terms of the approvals but

just a statement saying that he is residing at that premises.

Secondly, the Occupancy Certificate appear
1989: which is very

s to be a computer-

enerated certificate issued in the year

g
ears there were no computers in Goa State

strange as in those y
and as such computers have only come to Goa in the early 90’s.

Hence, since there is a discrepancy noticed the documents

produced cannot be taken on record.
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ANNEXED HERETO IS THE OCCUPANCY CERTIFICATE
marked as ANNEXURT 21

I'he Respondent states that The Village Panchayat had issued the
Occupancy Certificate dated 31/03/1987 for the structure. The
permit no 4/86-87 was issued by the Gram Panchayat to Smt.
Jonita Almus Roji Fernandes, who is residing at house no 369,
The Applicant has failed to prove the connection between
himself and the person to whom the permission was given to by
the Gram Panchayal. Since the document does not pertain to the

Applicant, the same cannot be taken on record.

WITH REGARDS TO THE PLAN

The Respondent states that the plan on which the Applicant is
relying is a plan to be read along with the approval granted for
erection of a temporary shack which is made of wood and
natural biodegradable material only in the property bearing sy no
267/36. The Approval bears No GCZMA/N/Shack-Hut-Tent/20-
21/35/1579 dated 12/1/2021 and the same number figures on the
plan produced by the Applicant. The Respondent states that at
the time of Site Inspection the GCZMA has corelated the
illegalities mentioned in their report with the photographs on site

and have identified the illegal structures with the photographs.

The Respondent in its order dated 18/1/24 has clearly dealt
with the permission thereby stating that, {the contents are

r‘.r"r.'r'm.-'.'fr't'if,",
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“The Authoriy had yeanted  permission for the crection of
femporin hack made of waood and or watnral Tidevrieduhile
matcrial onhy i the properte bearimg Sy Noo 267,36, of Mandrem
Fillagee The Pernmssion vramied has to be read along with the
terms and conditions of the NOC isswed and the Plan in

accordance with the NOC,

Ihe Authority noted thar the contentions of the Respondent is
that the Shack is erected as per the Terms and conditions of the
approval NOC. However, if we peruse the approval at condition
5 of the NOC states that “if there is any change in the project
profile a fresh reference would have to be made to the GCZMA”,
The Respondent did not adhere to this condition as the plan
attached to the NOC with regards to the shack does not have a
first floor. The Respondent has violated the Condition 5 of the

NOC moreover,

condition 10 of the NOC states that :"the said structure should
be one meter above the ground on stilts of wooden poles
wherever possible. However, the ground clearance shonld not be
more than .5m”.

condition 21 of the NOC states that “All the structures shall be

of eronnd floor in nawre"” the Respondent has erccted a first

floor thereby vialating the permission dated 12/01/2021.

condition 23of the NOC states that “vou shall not barvicadv the
propused site” The Authority noted that the shack has been

Larvicaded and thereby viotated the NOC dated 12700 2021,
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Further, the Authority decided 1o enforee the condition 7 which
states  that  the  GCZMA  reserves  rights (o revoke  this
recommendation / clearance without prior intimation of non
complianee of one or more condition, this gives rights to the
GCZMA 1o revoke the permission as the Respondent has violated
condition 5, 10, 21, 23 of the NOC dated 12/01/2021. Hence the
Authority decided to revoke the permission / NOC dated

12/01/202]."

The Respondent states that the Plan which the Applicant is
secking to rely cannot be considered as the Applicant is trying to
misguide this Hon’ble Court. The Applicant does not have any
documents to prove that the structures are legal. Moreover, those
structures shown on the plan at page 77 of the paperbook noted
by this Hon’ble tribunal has to be read along with the approval
and is valid only for placement of the shack. But the Authority
when considering the violations have noted that the approval is
violated hence revoked the permission as mentioned herein

above and as mentioned in the order of Demolition,

26. The Respondent No.l states the sketch produced by the
Applicant dated 21/8/24 cannot be taken on record as the same is
without any signature. The plan drawn in such a fashion cannot
be taken on record as the same is not from any competent

Authority,
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271t is theretore prayed that the application for stay and rh(r

-
L]

Appeal may kindly be rejected.

Panaji :
.__.—' Vs 2
21082024 ”fﬁ
DEPGNENT
f
U

VERIFICATION

. the abovenamed Deponent, do hereby state on solemn oath and
affirmation that the facts stated hereinabove in this Counter
Affidavit are true and correct to the best of knowledge,

information and belief, and nothing has been concealed.

Verified at Panaji on this 21%" day of August . 2024

Executed befora me

At Panjim Tiswadi - Goa
Reg. No. £43.98 [2024
Dated: ... 03] 20

I i'f' __'a._.n
NOTARIAL NOTARIAL NOTARIAL vf vy i |
Vepelrad C.P.P.RGracias
Notary Goadtate

advocate
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ANNEXURE Ac

GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science, Technology & Environment, (Govt. of Goa)
1* Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
Website: www.czma.goa.gov.in
Ref. No. GCZMA/N [ NuT Mattet|19-20] 61 [ 185 Date: ©2/04/2019
o5

Demolition Order

Sub: Directions to demolish temporary Bamboo structure & Permanent G+1
structure;12 rooms on the beach line which disturb the Turtle Nesting Sites.

Ref. : (1) Direction in the Matter Pending Before The National Green
Tribunal, Principal Bench, New Delhi Execution Application Nos.
01/2019 (Wz) to 06/2019 (Wz) in Original Application No. 23/2014
(Wz); Original Application No. 25/2019 (Wz); Original Application
No. 26/2019 (Wz).

WHEREAS, Goa Paryavaran Savrakshan Sangharsh Samitee had filed
application before the National Green Tribunal séeking enforcement of the order of the
Hon’ble Tribunal dated 02.11.2017 in Original Application No. 23/2014. By the order
dated 02.11.2017, the Tribunal had directed the Goa Coastal Zone Management
Authority (GCZMA), to take action against temporary structures constructed along the

beaches of Morjim, Mandrem, Galgibag and Agonda without specific permission from

GCZMA in No Development Zone (NDZ).

AND WHEREAS, the Hon’ble Tribunal had issued directions to the GCZMA to
enforce the recommendations of the Forest Department for preservation of Turtle Nesting
sites. The directions are as follows: “i) No beach, beds to be set up in the intertidal zone.
The existing practice in Morjim is to lay the beach beds very close to the waterline
leaving little scope for the turtles to move up. ii) The beach shacks to desist from
installing any outdoor illumination. The indoor lighting should also be muted and
provided with opaque shields on sea facing side. iii) Playing of loud music by the shacks
beyond 6.00 PM and holding of beach parties to be prohibited. iv) Movement of any
automobile on the beach to be prohibited. v) It should be made incumbent upon the shack
licensees to play a proactive role in ensuring conducive condition to the mare turtles
besides information sharing with staff of Forest Department which monitors the entire

coast”.

AND WHEREAS, the Hon’ble Tribunal had also directed that the compensation
be recovered by the GCZMA from those violating the above norms, apart from other

incidental directions.
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AND WHEREAS, the Goa Paryavaran Savrakshan Sangharsh Samitee, filed an
application for execution of the order dated 02.11.2017 passed in Original Application
No. 23/2014 .

AND WHEREAS, . the Hon’ble NGT vide order dated 25/02/2019, interalia
appointed a three members Committee comprising of Deputy Conservator of Wildlife,
Goa, Member Secretary, Goa State Pollution Control Board and Member Secretary,
GCZMA. The nodal agency will be the Deputy Conservator of Wildlife for compliance
and coordination. Accordingly a report was to be furnished to this Tribunal within one

month.

AND WHEREAS, vide said order the Hon’ble NGT had further issued directions
to the Goa Coastal Zone Management Authority (GCZMA), to take action against
temporary structures constructed along the beaches of Morjim, Mandrem, Galgibag and
Agonda without specific permission from GCZMA in No Development Zone (NDZ). The
Tribunal had also directed that the compensation be recovered by the GCZMA from

those violating the above norms, apart from other incidental directions.

AND WHEREAS, the three members Committee as constituted by the Hon’ble
NGT carried out site inspection. The Said Committee carried out the site inspection for
the area in North Goa on the 12" March 2019 and 13™ March 2019. The Said Committee
carried out the site inspection for the area in South Goa on the 09" March 2019 and 11™
March 2019 and 12" March 2019. The Committee submitted a report with regard to south
Goa on 25/04/2019 and with regards to North Goa on 24/04/2019. The Reports were
submitted on the giving details of the violations. The following alleged illegal

construction resulting violation of CRZ Notification 201 lare noticed.

NAME OF THE | VILLAGE | GPS VIOLATION
VIOLATOR READING

Dolphin beach Resort Mandrem N 15°39'46.2" | 49 Sun beds & sheds on
Oasis Bar & Restaurant E 73°42'46.8" | beach Temporary Bamboo
Robert Fernandes structure & Permanent G+1
9822163886 structure;12 rooms

AND WHEREAS, the said report was placed for discussion and deliberation in
the 197" GCZMA meeting held on 26/04/2019 wherein the Authority decided that, “rhe
Authority noted the report submitted by the three members Committee constituted by the
Hon'ble NGT in terms of the order dated 25/02°2019. The Authority resolved 1o issue
directions to demolish all the resorts / establishments which are operating without the
approval / NOC/ Permission of GCZMA in terms of the Order passed by the NGT dated
2/11/2017. The Authority decided to issue impose a fine of a sum of Rs One Lakh for

the violations noted as per the direction on order dated 2/11/2017 > .
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NOW THEREFORE, the GCZMA in exercise of the powers conferred under
Section 5 of the Environment (Protection) Act, 1986 (Central Act 29 of 1986) read with
sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules 1986, and read with
power vested with the GCZMA vide Order S.0. 3324 (E) dated 26/10/2016 issued by the

Ministry of Environment & Forests, Government of India, and in view of the directions

issued by the Hon'ble National Green Tribunal in its orders dated 2/11/2017 and
25/02/2019 hereby directs the Collector, North Goa, to demolish the all the structures

being run in the name of Dolphin beach Resort Oasis Bar & Restaurant Robert Fernandes
and remove Dolphin beach Resort Oasis Bar & Restaurant Robert Fernandes and restore
the land to its original state within 7 days. Further, recover the expenses incurred for the
same from Dolphin beach Resort Oasis Bar & Restaurant Robert Fernandes as the arrears
of land revenue. Further, Collector NORTH is required to submit a compliance report in
respect of compliance of afore stated directions to the GCZMA next day after demolition.
Further, Dolphin beach Resort Oasis Bar & Restaurant Robert Fernandes is directed to
pay a penalty/fine of rupees one lakh towards the damages in terms of the order of the
NGT dated 2/11/2017 and 25/02/2019. The said fine/penalty is required to be paid in the
office of the GCZMA C/o Department of Science, Technology and Environment (Govt. of
Goa), 1* floor, Pt. Deendayal Upadhyay Bhavan, Pundalik Nagar, Alto, Porvorim, Bardez- Goa-
403 521 via cheque/Demand Draft in favour of “GOA COASTAL ZONE

MANAGEMENT AUTHORITY™.

(Rawv1 Jha, TAS)
Member Secretary (GCZMA)
To,

1. The Collector & District Magistrate (North), Office of the Collector (North),
Panaji-Goa... for executing the order.

2. Dolphin beach Resort Oasis Bar & Restaurant Robert Fernandes, resident of

Mavdiet . .vovasveces to deposit penalty fine to the Authority.
Copy to,
1. The Superintendent of Police, Porvorim-Bardez, Goa ......... with a request to

depute Police personal for the purpose of the smooth functioning of the execution
of the above order.

2. Prof. Suhas Ghodse, R/o. H.No. 5/25 A, Saket, near Pandurang Tulsi Mata
Temple, Vodlem Bhat, Taleigao, Tiswadi-Goa ( 9075374807 ) ...with a request
10 make it convenient to remain present and identify the structure at the time of
execution of this order .

n ARRERR
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3. Mr. Audhut J. Bhosle, R/o. 790, Opp. Mapusa Urban Co-Operative Bank, St.
Agustinho, Santa-Cruz, Tiswadi-Goa (9518369146)...... with a request to make
il convenient o remain present and identify the structure at the time of execution

of this order .

?OJM«&\ W%MJM
M}MMM Tha
JMMCSMM% @rﬁ%
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Annexore H’
GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science, Technology & Environment, (Govt. of Goa)
1" Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar.Porvorim-Goa.
Website: www.czma.goa.gov.in .
Ref. No. GCZMA/N/NGT matter/19-20/01/ | 6 8 4 Date: I5707/2019

DEMOLITION ORDER.

Sub: Directions to demolish structures/shack/huts cottages of Dolphin beach
Resort Oasis Bar & Restaurant Robert

Ref. : (1) Direction in the Matter Pending Before The National Green
Tribunal, Principal Bench, New Delhi Execution Application Nos.
01/2019 (Wz) to 06/2019 (Wz) in Original Application No. 23/2014
(Wz); Original Application No. 25/2019 (Wz); Original Application
No. 26/2019 (Wz).

(2) Minutes of the 197" GCZMA meeting held on 26/04/2019.

(3) Order of demolition dated 02/05/2019 issued by GCZMA.

(4) Minutes of 198™ GCZMA meeting held on 10/05/2019.

(5) Show cause notice dated 16/05/2019 issued by GCZMA.

(6) Minutes of 203" GCZMA meeting held on 04/06/2019 and
06/06/2019.

(7) Order dated 28/06/2019 passed by the Hon’ble High Court of
Bombay at Goa.

(8) Minutes of 207" GCZMA meeting held on 13/07/2019.

WHEREAS, Goa Paryavaran Savrakshan Sangharsh Samitee had filed
application before the National Green Tribunal seeking enforcement of the order of the
Hon’ble Tribunal dated 02.11.2017 in Original Application No. 23/2014. By the order
dated 02.11.2017. the Tribunal had directed the Goa Coastal Zone Management
Authority (GCZMA), to take action against temporary structures constructed along the
beaches of Morjim, Mandrem, Galgibag and Agonda without specific permission from

GCZMA in No Development Zone (NDZ).

AND WHEREAS, the Hon’ble Tribunal had issued directions to the GCZMA to
enforce the recommendations of the Forest Department for preservation of Turtle Nesting
sites. The directions are as follows: i) No beach. beds to be set up in the intertidal zone.
The existing practice in Morjim is to lay the beach beds very close to the waterline
leaving little scope for the turtles to move up. ii) The beach shacks to desist from
installing any outdoor illumination. The indoor lighting should also be muted and
provided with opaque shields on sea facing side. iii) Playing of loud music by the shacks
beyond 6.00 PM and holding of beach parties to be prohibited. iv) Movement of any
automobile on the beach to be prohibited. v) It should be made incumbent upon the shack

licensees to play a proactive role in ensuring conducive condition to the mare turtles
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besides information sharing with staff of Forest Department which monitors the entire

coast™.

AND WHEREAS, the Hon’ble Tribunal had also directed that the compensatioh
be recovered by the GCZMA from those violating the above norms, apart from other

incidental directions.

AND WHEREAS, the Goa Paryavaran Savrakshan Sangharsh Samitee, filed an

application for execution of the order dated 02.11.2017 passed in Original Application
No. 23/2014 .

AND WHEREAS, vide said order the Hon’ble NGT had further issued directions
to the Goa Coastal Zone Management Authority (GCZMA), to take action against
temporary structures constructed along the beaches of Morjim, Mandrem, Galgibag and
Agonda without specific permission from GCZMA in No Development Zone (NDZ). The
Tribunal had also directed that the compensation be recovered by the GCZMA from

those violating the above norms, apart from other incidental directions.

AND WHEREAS, the Hon’ble NGT vide order dated 25/02/2019, interalia
appointed a Three Members Committee comprising of Deputy Conservator of Wildlife,
Goa, Member Secretary, Goa State Pollution Control Board and Member Secretary,
GCZMA  with Deputy Conservator of Wildlife as Nodal Agency for compliance and
coordination. Accordingly a report was to be furnished to the National Green Tribunal

(NGT) within one month.

AND WHEREAS, the Three Members Committee as constituted by the Hon’ble
NGT carried out site inspection. The Said Committee carried out the site inspection for
the area in North Goa on 12" March 2019 and 13" March 2019. The Said Committee
carried out the site inspection for the area in South Goa on the 09" March 2019, 11"
March 2019 and 12" March 2019. The Committee submitted a report with regard to
South Goa on 25/04/2019 and with regards to North Goa on 24/04/2019. The Reports
gave details of the violations. The following alleged illegal construction resulting

violation of CRZ Notification 201 I were noticed.

NAME OF THE | VILLAGE | GPS VIOLATION

VIOLATOR READING

Dolphin beach Resort | Mandrem N 15°39'46.2" | 49 Sun beds & sheds on beach
Oasis Bar & E 73°42'46.8" | Temporary Bamboo structure &
Restaurant Robert Permanent G+1 structure;12 rooms
Fernandes

9822163886 )

AND WHEREAS, the said report was placed for discussion and deliberation in
the 197" GCZMA meeting held on 26/04/2019 wherein the Authority observed as
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follows: “the Authority noted the report submitted by the Three Members Committee
constituted by the Hon’ble NGT in terms of the order dated 25/02/2019. The Authority
resolved to issue directions to demolish all the resorts / establishments which are
operating without the approval / NOC/ Permission of GCZMA in terms of the Order
passed by the NGT dated 2/11/2017. The Authority decided to issue impose a fine of a
sum of Rs One Lakh for the violations noted as per the direction on order dated

2/11/2017 ™ .

AND WHEREAS, an order of demolition dated 02/05/2019 was issued against
you by GCZMA.

AND WHEREAS, a Petition was filed before Hon’ble High Court of Bombay at
Goa by All Goa Private Property Shack/Hut owners association, through its president.,
Dharmesh Prabhudas Saglani. v/s State of Goa, thr. The Chief Secretary and 4 ors.
wherein the Hon’ble High Court of Bombay at Goa passed an order dated 06/05/2019
granting stay in the matter, stating as follows:-"Pending the hearing and final disposal of
this Petition, to stay the effect and operation of the Orders of Demolition dated
02/05/2019 issued by the Respondent No.2 to various persons in Morjim, Mandrem and
Agonda and direct the Respondent No.2 to refrain from taking any coercive steps without

following the principles of natural justice."

AND WHEREAS, the abovementioned orders passed by Hon’ble High Court
were placed for discussion and deliberation in the 198" GCZMA meeting held on
10/05/2019 wherein the authority decided as follows : “The authority hence resolved to
issue show cause notices to all the violators calling upon them for personal hearing and

thereafter decide the matter”.

AND WHEREAS, a show cause notice cum hearing notice dated 16/05/2019 was
issued to you by GCZMA directing the respondent to file reply and hearing in the

matter.

AND WHEREAS, the matter was heard and decided in the 203" GCZMA
meeting held on 04/06/2019 and 06/06/2019. The proceedings in the matter during
abovementioned meetings can be seen as follows: “Advocate Shri. SM. Walwaikar
appeared on behalf of complainant Goa Paryavaran Savrakshan Sangharsh Samitee on
17/05/2019. He made general arguments with regard to computation of fines on a per
day basis of operation of structures and regard to recovery of environmental

compensation. On 17/05/2019 hearing he submitted an application on behalf of
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complainant seeking leave to dispense with the personal attendance in rest of cases
scheduled for 04/06/2019 and 06/06/2019 as his arguments remain the same in all the

cases. The said application filed by Complainant was allowed.

AND WHEREAS, in the 203" GCZMA meeting held on 04/06/2019 and
06/06/2019 it was decided as follows: “The Authority heard the arguments raised by the
respondent objecting the present hearing and also reply filed by the respondent. The
authority noted that the personal hearing granted to the parties is complete. The final
orders would be issued as per the directions of Hon ble High Court of Bombay at Goa in
Stamp Number Main No. 1871 of 2019 filed by All Goa Private Property Shack/Hut

Owner’s Association v/s State of Goa”.

AND WHEREAS, the Hon’ble High Court of Bombay at Goa vide common
order dated 28™ June 2019 while disposing all the matters filed against demolition orders
passed by Goa Coastal Zone Management Authority (GCZMA) against
shack/huts/cottages interalia directed as follows: “The petitions are accordingly disposed
of by reserving liberty to the petitioners to make written representations to the
respondent within a period of two weeks from today. Respondent No.l shall pass final
orders on the Show Cause Notices after considering such representations. It is also
agreed by the respondents that, in the event, the orders to be passed on the Show Cause
Notices are adverse to the petitioners; they shall not be enforced for a period of 15 days
from the communication of the orders. The statements of all parties are accepted and the

petitions are disposed of in the above Terms”.

AND WHEREAS, all the representations filed by petitioners were placed for final
decision in the 207" GCZMA meeting held on 13/07/2019: The Authority was of the
opinion that this is a continuous process and merely because the Member
Secretary/Chairman has been changed the decision which has been already taken during
past meetings on the very same subject matter would not get changed and hence fresh
personal hearings are not necessitated. Further the Authority noted that the respondent
has preferred not to file any representation pursuant 10 order dated 28/06/2019 passed
by the Hon’ble High Court of Bombay at Goa. The Authority observed that respondent
has mischievously and that too without the approval/NOC of the GCZMA placed 49 Sun
beds & sheds on beach Temporary Bamboo structure & Permanent G+I structure; 12
rooms; which is in violation of the NGT Pune ( WZ) Order dated 02/11/2017 and hence
he should remove all illegal structures and pay a gross penalty of Rs.1,00000/- i.e he
should pay penalty of Rs. 100000/-each for violation with regards to sunbeds, high

intensity lights and high volume speakers respectively.
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NOW THEREFORE, the GCZMA in exercise of the powers conferred
under Section 5 of the Environment (Protection) Act, 1986 (Central Act 29 of 1986) read
with sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules 1986, and read with
power vested with the GCZMA vide Order S.0. 3324 (E) dated 26/10/2016 issued by the
Ministry of Environment & Forests, Government of India, and in view of the directions
issued by the Hon’ble National Green Tribunal in its orders dated 2/11/2017 and
25/02/2019 hereby directs the respondent to pay a penalty of Rs. 100000/~ with regards
fo sunbeds and further directs respondent to demolish the illegal construction stated
above within a period of 15 days failing which the Collector, North Goa, shall remove
all the structures i.e 49 Sun beds & sheds on beach Temporary Bamboo structure &
Permanent G+1 structure; 12 rooms pertaining to Dolphin beach Resort Oasis Bar &
Restaurant Robert, Mandrem after expiry of 15 days interms of decision taken in
207" GCZMA meeting held on 13/07/2019. Further, recover the expenses incurred for
the same from Dolphin beach Resort Oasis Bar & Restaurant Robert, Mandrem as
the arrears of land revenue. The Collector North Goa is required to submit a compliance
report in respect of compliance of afore stated directions to the GCZMA a day after such
exercise. The penalty of Rs. 100000/~ be paid by Cheque/D.D drawn in favour of Goa

Coastal Zone Management Authority.

For and on behalf of the
Goa Coastal Zone Management Authority

(Joh_r{éon Bédy Fernhndes)
Member Secretary (GCZMA)
TO, 5 /

1. The Collector & District Magistrate, (North), Office of the Collector (North),
Panaji-Goa.... for executing the order and ensure compliance of the order.

2. The Deputy Collector & S.D.O of Pernem, having office at Pernem... ro assist

the Collector for executing the order and compliance.

3. Dolphin beach Resort Qasis Bar & Restaurant Robert, Mandrem......... for

complying with the direction.
4. The Superintendent of Police, Porvorim, Bardez-Goa ......... with a request to

depute Police personnel for the purpose of the smooth functioning of the

execution of the above order.
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5. The Member Secretary, Goa State Pollution Control Board, Saligao, Bardez-
Goa...l0 act independently against violators with regards to violations consent to

operate/establish.

6. Mr. Prabhakar  Shirodkar, Expert member GCZMA,Tiswadi-
G0a(9326101601) ...with a request to make it convenient to remain present and
identify the structure at the time of execution of this order .

7. Mr. Audhut J. Bhosle, R/o. 790, Opp. Mapusa Urban Co-Operative Bank, St.
Agustinho, Santa-Cruz, Tiswadi-Goa (9518369146)...... with a request to make
it convenient to remain present and identify the structure at the time of execution
of this order .

Copy to:

. Goa Paryavaran Savrakshan Sangharsh Samitee through the President, (Bruno
Rodrigues)office at S-1, Renuka Residency, Behind KTC Bus stand, Fatorda,

Margao-Goa 403601...for information only.

2. The Scientific Assistant, GCZMA... (o upload copy of this order on GCZMA
website immediately.
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Annexure 8

GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science. Technology & Environment, (Govt, of Goa)
1" Floor, Pandit Deendayal Upadhyay Bhavan. Pundalik Nagar,Porvorim-Goa.
Website: www.czma.goa.gov.in

Ref. No. GCZMA/N/NGT matter/19-20/01/244 3 Date: !0 /02/2020

DEMOLITION ORDER.

Sub: Directions to demolish structures/shack/huts cottages of Dolphin beach
Resort Oasis Bar & Restaurant Robert

Ref. : (1) Direction in the Matter Pending Before The National Green
Tribunal, Principal Bench, New Delhi Execution Application Nos.
01/2019 (Wz) to 06/2019 (Wz) in Original Application No. 23/2014
(Wz); Original Application No. 25/2019 (Wz); Original Application
No. 26/2019 (Wz).

(2) Minutes of the 197" GCZMA meeting held on 26/04/2019.

(3) Order of demolition dated 02/05/2019 issued by GCZMA.

(4) Minutes of 198" GCZMA meeting held on 10/05/2019.

(5) Show cause notice dated 16/05/2019 issued by GCZMA.

(6) Minutes of 203" GCZM A meceting held on 04/06/2019 and
06/06/2019,

(7) Order dated 28/06/2019 passed by the Hon’ble High Court of
Bombay at Goa.

(8) Minutes of 207" GCZMA meeting held on 13/07/2019.

(9) Minutes of the 217" (GCZMA) held on 04/12/2019 and 05/12/2019

WHEREAS, Goa Paryavaran Savrakshan Sangharsh Samitee had filed
application before the National Green Tribunal seeking enforcement of the order of the
Hon’ble Tribunal dated 02.11.2017 in Original Application No. 23/2014. By the order
dated 02.11.2017, the Tribunal had directed the Goua Coastal Zone Management
Authority (GCZMA). to take action against lemporary structures constructed along the
beaches of Morjim, Mandrem. Galgibag and Agonda without specific permission from

GCZMA in No Development Zone (NDZ).

AND WHEREAS, the Hon’ble Tribunal had issued directions to the GCZMA to
enforce the recommendations of the Forest Department for preservation of Turtle Nesting
sites. The directions are as follows: i) No beach. beds (o be set up in the intertidal zone.
The existing practice in Morjim is to lay the beach beds very close to the waterline
leaving little scope for the turtles to move up. ii) The beach shacks to desist from
installing any outdoor illumination. The indoor hghting should also be muted and
provided with opaque shields on sea facing side. iii) Playing of loud music by the shacks
beyond 6.00 PM and holding of beach parties 1o be prohibited. iv) Movement of any
automobile on the beach to be prohibited. v) It should be made incumbent upon the shack

licensees to play a proactive role in ensuring conducive condition to the mare turtles
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besides information sharing with staff of Forest Department which monitors the entire

coast”.

AND WHEREAS, the Hon’ble Tribunal had also directed that the compensation
be recovered by the GCZMA from those violating the above norms, apart from other

incidental directions.

AND WHEREAS, the Goa Paryavaran Savrakshan Sangharsh Samitee, filed an
application for execution of the order dated 02.11.2017 passed in Original Application

No. 2372014 .

AND WHEREAS, vide said order the Hon ble NGT had further issued directions
to the Goa Coastal Zone Management Authority (GCZMA). to take action against
temporary structures constructed along the beaches of Morjim, Mandrem, Galgibag and
Agonda without specific permission from GCZMA in No Development Zone (NDZ). The
Tribunal had also directed that the compensation be recovered by the GCZMA from

those violating the above norms, apart from other incidental directions.

AND WHEREAS. the Hon'ble NGT vide order dated 25/02/2019, interalia
appointed a Three Members Committee comprising of Deputy Conservator of Wildlife,
Goa, Member Secretary, Goa State Pollution Control Board and Member Secretary,
GCZMA with Deputy Conservator of Wildlife as Nodal Agency for compliance and
coordination. Accordingly a report was to be furnished o the National Green Tribunal

(NGT) within one month.

AND WHEREAS, the Three Members Committee as constituted by the Hon’ble
NGT carried out site inspection. The Said Committee carried out the site inspection for
the area in North Goa on 12" March 2019 and 13" March 2019. The Said Committee
carried out the site inspection for the arca in South Goa on the 09" March 2019, 11"
March 2019 and 12" March 2019. The Commitiee submitted a report with regard to
South Goa on 25/04/2019 and with regards to North Goa on 24/04/2019. The Reports
gave details of the violations. The following alleged illegal construction resulting

violation of CRZ Notification 201 I were noticed.

NAME OF THE | VILLAGE | GPS VIOLATION

VIOLATOR ) READING |

Dolphin beach Resort | Mandrem N 1523946.2" | 49 Sun beds & sheds on beach
Oasis Bar & £ 73°42'46.8" | Temporary Bamboo structure &
Restaurant Robert Permanent G+1 structure; 12 rooms
FFernandes J

9822163886 . - |

AND WHEREAS, the said report was placed for discussion and deliberation in

the 197" GCZMA mecting held on 26/04/2019 wherein the Authority observed as
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follows: “the Authority noted the report submitted by the Three Members Committee
constituted by the Hon'ble NGT in terms of the order dated 25/02/2019. The Authority
resolved to issue directions to demolish all the resorts / establishments which are
operating without the approval / NOC/ Permission of GCZMA in terms of the Order
passed by the NGT dated 2/11/2017. The Authority decided 1o issue impose a fine of a
sum of Rs One Lakh for the violations noted as per the direction on order dated

12007 .

AND WHEREAS, an order of demolition dated 02/05/2019 was issued against
you by GCZMA.

AND WHEREAS, a Petition was filed before Honble High Court of Bombay at
Goa by All Goa Private Property Shack/Hut owners association. through its president.,
Dharmesh Prabhudas Saglani. v/s State of Goa. thr. The Chief Secretary and 4 ors.
wherein the Hon’ble High Court of Bombay at Goa passed an order dated 06/05/2019
granting stay in the matter, stating as follows:-""Pending the hearing and final disposal of
this Petition, to stay the effect and operation of the Orders of Demolition dated
02/05/2019 issued by the Respondent No.2 (o various persons in Morjim, Mandrem and
Agonda and direct the Respondent No.2 (o refirain from raking any coercive steps without

Jollowing the principles of natural justice.”

AND WHEREAS, the abovementioned orders passed by Hon’ble High Court
were placed for discussion and deliberation in the 198" GCZMA meeting held on
10/05/2019 wherein the authority decided as follows : “7he authority hence resolved to
issue show cause notices to all the violators calling upon then for personal hearing and

thereafier decide the matier”,

AND WHEREAS, a show cause notice cum hearing notice dated 16/05/2019 was
issued to you by GCZMA directing the respondent 1o file reply and hearing in the

matter.

AND WHEREAS, the matter was heard and decided in the 203 GCZMA
meeting held on 04/06/2019 and 06/06/2019. The proceedings in the matter during
abovementioned meetings can be seen us follows: “Advocate Shri. S M. Walwaikar
appeared on behalf of complainant Goa Paryavaran Savrakshan Sangharsh Samitee on
17/05/2019. He made general argumenis with reaard to computation of fines on a per
day basis of operation of structures il regard 1o recovery of environmental

compensation. On 17/05/2019 hearing e submitted an application on  behalf of
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cemplainant secking leave to dispense vwith the personal attendance in rest of cases
scheduled for 04/06/2019 and 06/06/2019 s his areuments remain the same in all the

cases. The said application filed by Complainant was allowed.

AND WHEREAS, in the 203" ¢GCZMA mecting held on 04/06/2019 and
06/06/2019 it was decided as follows: “77c Authority heard the arguments raised by the
respondent objecting the present hearing and also reply filed by the respondent. The
authority noted that the personal hearing eranted 1o the parties is complete. The final
orders would be issued as per the directiony of Hon' ble lligh Court of Bombay at Goa in
Stamp Number Main No. 1871 of 2019 filed by All Goa Private Property Shack/Hut

Owner’s Association v/s State of Goa "'

AND WHEREAS, the Hon'ble Iigh Court of Bombay at Goa vide common
order dated 28" June 2019 while disposing all the matters liled against demolition orders
passed by Goa Coastal Zone Management Authority (GCZMA) against
shack/huts/cottages interalia directed as {ollows: “7The petitions are accordingly disposed
of by reserving liberty to the petitioners to make written representations to the
respondent within a period of two weeks jrom (oday. Respondent No.l shall pass final
orders on the Show Cause Notices afier considering such representations. It is also
agreed by the respondents that, in the evenr, the orders 10 be passed on the Show Cause
Notices are adverse to the petitioners; ihey shall not be enforced for a period of 15 days
from the communication of the orders. The siutements of all parties are accepted and the

petitions are disposed of in the above Terms .

AND WHEREAS, all the representations liled by petitioners were placed for final
decision in the 207" GCZMA meeting held on 13/07/2019: The Authority was of the
opinion that this is a continuous process and merely because the Member
Secretary/Chairman has been changed the decision which lhas been already taken during
past meetings on the very same subject mancr would not get changed and hence fresh
personal hearings are not necessitated. Iurther the Authority noted that the respondent
has preferred not to file any representation pursuant to order dated 28/06/2019 passed
by the Hon'ble High Court of Bombay ar Gou. The A uthority observed that respondent
has mischievously and that oo without the «pproval/NOC of the GCZMA placed 49 Sun
beds & sheds on beach Temporary Bamboo structure & Permanent G+1 Structure; 12
rooms; which is in violation of the NGT Piune (IW7) Order dated 02/11/2017 and hence
he should remove ail illegal siructures and pav a gross penalty of Rs. 1,00000/- i.e he
should pay penalty of Rs. 100000/-cacli [or violation with regards to sunbeds, high

intensity lights and high volume speakers respeciively.
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AND WHEREAS GCZMA vide order dated 15/07/2019 directed the respondent
to demolish the illegal construction stated abhove within a period of 15 days Further,

recover the expenses incurred for the same a5 (he arrears of Land Revenue.

AND WHEREAS, The Alleged Violitor has approached the Hon’ble High Court
and Hon’ble National Green Tribunal whercin the Honble Courts have in some matters
stayed the Order and in some matters have set aside the Orders passed by the GCZMA
with directives to hear the parties and reconsider the case and pass respective orders in

terms of law.

AND WHEREAS, the matter was placed in the 217" GCZMA Meeting held on
04/12/2019 and 05/12/2019 for personal hearing. “Aev Abhijit Gosavi appeared in 16
matters and initially advanced common arowments which are applicable to all of them.
He began with by relying upon the judgiment passed by the Ion'ble NGT in the matter of
Sesa Goa Ltd v/s State of Goa and stated that vwhen there aren 't any prescribed rules that
have been laid down 1o decide upon aiy references or complaints before the authority
more precisely in the CRZ notification of 1991 or 2011, the lon'ble NGT in the case
mentioned supra has lucidly laid down 1/ procedures (o be followed and adopted by the
authority before taking any decision. Ic read out the exc erpts of the said judgement and
argued to convince the authority that before uneertaking any inspection of an offending
Structure the authority has to ensure that tlie aileged violator has to be first served with a
prior notice of inspection, the inspection has 1o e done in the presence of the violator, a
panchanama has to be dravwn with « sketel in the presence of independent witnesses, a
copy of the inspection report needs 1o he oiven 1o the alleged violator, thereafter a notice
Is to be issued for hearing and upon hearine i/ violator a final decision has to be taken.
This ratio has been laid down because /e o thority wes not following any procedures
and were at times whimsical in their approach 1o decide any matter. Standardization of

the procedure so as to meet the ends of justice which is in consonance with the principles

of natural justice is what is laid down oy the NGT is what Adv Gosavi focused upon.

He thereafier stated that in all of 1hese coses a re-inspection has to be done as the
3 member commitiee has commitied grave errors by staring that no CRZ approvals have
been granted when inspite of the fact xome of the structures do have the approvals. He
question as to how GPS readings can jori port of the procedure for identification of
structures when each and every properi of the State of Goa has been properly identified
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by'means of survey numbers. He staied that the entive report contains falsities because of
various misnormers. He hence stated thar re-inspection is the first criterion that needs to
be done by this authority either on irs ovi motion or through the District Level

Committee”

AND WHEREAS, in the 217" GC/MA Meeting held on 04/12/2019 and
05/12/2019 for personal hearing. the Authority decided that. “/n so far as the arguments of
the Ld Counsel for the above common respondent is concerned, the authority decided to give its
decision upon deliberating on the fact as 1 whether there is any need to undertake any re-
inspection in the matter as has been strenions/v areued by their counsel. In the first place they

stated that by going thirough the backdrop o/ 1he proceedines, it first commenced on the fact that
yg =] & / / O o

upon declaration of Turtle nesiing sites the endangered olive ridley breed that were
happening in the various parts of Goa the boachos of . lgonda. Galgibag, Mandrem and Anjuna
were notified and on theses beaches no i cervine should be permitted which would disturb
the endangered Olive Ridley Turtles. The rivin: of placing sun-beds, bright lights and high

volume speakers including ercction of una hori-od shacks and huts pose a hindrance for the

turtles. It is because of this that the Hon'hle NOT ook cognizance of the large scale violations to
protect the endangered specics because of 1o potition filed by Goa Parvyavaran Savrakshan
Manch. The Hon'ble NGT itself thereaficr ¢ tied a 3 member committee to personally visit
the beaches and identify the violators ooy with the violation done by them and hence to cast

aspersions on this commitree by the arihorit woulid raniamount 10 mean that the authority was

hand in gloves with the violators. Secon!lc the auestion of issuing any prior notice upon the
violator without knowing as 1o vwho the viol . or iv docsn't arise bul nevertheless after the report
was prepared by the 3 member commitice @ <l coanse notice was definitely served upon the
violators indicating the nature of violation and Lence on this count the principles of natural
Justice gets fulfilled. The authority was thes of the opinion that the need to have a re-inspection
in all of the cases may not arise and henee 1he oeneral proposition of the respondent counsel for
the above violators was not accepred”

AND WHEREAS. in the 217"

iC/ZMA Meeting held on 04/12/2019 and
05/12/2019 for personal hearing in this cuirrent case, the proceedings are as follows, “Adv.
Gosavi appeared on behalf of respondeni and submitted that offending structures pointed
out in the SCN are prior to 1991 for wiricli purpose he has his possession the occupancy
certificate issued on 31/3/1988. The offcidine siructures are located in survey no. 267/36

which bears H. No. 436. [le produccd i perntission Jor reconstruction of residential

house bearing no. 436 and he also prococed i plan which comprises of ground + one
storeyed structure. He ulso stated 7 1w suit structure is also mentioned on
promulgated survey plan that was fyuiallv prepared in 1974-75 which once again
indicates that the structure does not ¢ract provisions of CRZ Notification 1991. The

house tax receipts and survey plan hove vlso heen placed on record by him. Apart from

A
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this he has also produced another occ:panc certificate of siructure bearing No. 419
located in the very same properiv cou visin ol ground plus one storeyed structure
comprising of hall and rooi. Based on i/ documents produced he stated that the alleged
offending structure does not attract - of e provisions of CRZ Notification 1991.
Besides this, he has placed on record 1) revisiration if establishment certificate issued
by labour [nspector Perncin dated 14/02 ()01 i ithe name and style of Ouasis Restaurant
and the NOC issued by village Panclicvar Mandrem to start a bar & restaurant dated
3/1172004. He hence prayved that the Siow cause notice be dropped and no action be

initiated against him"'

AND WHEREAS. in the 217 GU/MA Meeting held on 04/12/2019 and
05/12/2019 for personal hearing in this current case. The Authiority decided that, “The
authority perused the documents and obicctions raised by respondent examined the same
in context of the violations reported v the 3 members committee constituted by the

Honble NGT. Nowhere in the permissions are produced which are granted by statutory

Authorities has given him the authorisa: on (o vstablish a temporary bamboo structures
and to place sunbeds and slicds on the ' cach. it so far as G+ 1 structure with 12 rooms
the plans annexed to the permissions /ocupeniey certificates do not synchronise with the
violations recorded and cxisting on loc: hecause 12 rooms structure is not Jrguring in
these perniissions. The violations that i1ve heon done by the respondent is much after
1991 which are against the permission so oranted by the statutory authorities. The
authority thus deemed it fit lo conjirn . Noby dssuing directions to demolish the
illegal structure and also impose penall. (/s TODOND0/""

NOW THEREFORE. L2 UA i exercise of the powers conferred
under Section 5 of the Environment (v i et 1986 (Central Act 29 of 1986) read
with sub-rule (3) (a) of Rulc 4 of the nvironment (Protection) Rules 1986. and read with
power vested with the GCZMA vide Or'or S.00. 3975 (E) dated 31/10/2019 issued by the

Ministry of Environment & IForests. (o ol India. and in view of the directions

issued by the Hon'ble National Greer Iribvnal in its orders dated 2/11/2017 and
25/02/2019 hereby directs the responde it 1o o g penalty of Rs. 100000/~ with regards
to sunbeds and [urther dircets resporiont 1o demolish the illegal construction stated
above within a period of 15 days [ailing which 11e Colleetor, North Goa. shall remove
all the structures i.c 49 Sun heds 0o wcach Temporary Bamboo structure &
Permanent G+1 structure; |2 rooms oot ) Dolphin beach Resort Ouasis Bar &
Restaurant Robert, Mundrem aiicr . 15 days interms of decision taken in
217™ GCZMA meeting hield on o - dnd 0571272019, Further, recover the

expenses incurred [or the sime lron |4 ach Resort Oasis Bar & Restaurant



- Robert, Mandrem as the arrears ol 1)

to submit a compliance report in respeci o
GCZMA a day after such cxercise. The penaln
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drawn in favour of Goa Coastal Zone M:ioe

To,

1. The Collector & Distriet Muoicira o
Panaji-Goa.... for executing the order an

2. The Deputy Collector & S.D.O) of "¢y
the Collector for exceuting the o ler

3. Dolphin beach Resort Oasis Do &
complying with the direction,

4. The Superintendent of Police. Porvorim
depute Police personnel for i
execution of the above order,

5. The Member Scerctary, Gon S|
Goa...to act independently aon
operate/esiablish.

Copy to:

1. Goa Paryavaran Savrakshan
Rodrigues)olfice a1 S-1. Renuliag R
Margao-Goa 40360 ! . for i/

2. The Scientilic Assistunt, GC7.)

website iinmediatel

| OV

(North), ON

‘e The Colleetor North Goa is required

splianee ol alore stated directions to the

ol Rs. 100000/ be paid by Cheque/D.D

i Authority.

For and on behalf of the

Coastal Zone Management Authority

= =
“?I,JQP

(Johusofpr Bedy Fernandes)
Jember Seerdtary (GCZMA)

el C

of the Collector (North),

{ensure comp iance of the order.
!

venny having office at Pernem... 10 assist

cnpliance.

extaurant Robert, Mandrem......... for

Bardez-Goa ......... with u request to

we o of the smooth functioning of the

cition Control Board, Saligao, Bardez-

rors with recards to violations consent to

oosamitee through the President, (Bruno

ciey, Behind KTC Bus stand, Fatorda,

pload copy of this order on GCZMA



\ég&

“ﬂj village. (Copy of Talathis report
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s v o
wuifl

R

/’2{:5}];.

! Bos
IC]ﬂ(}[" THE MAMLATDAR AND EXECUTIVE
SMAGISTRATE OF PERNEM TALUKA, PERNEM-GOA.
. Government Office Com plex, Pernem-Goa,
Ph. No.:- 2201223/2201411 Fax No. 2201223 Email :- fam-pernem.goa@nic, in

No: -“MAM/PER/A K/G

CZMA/2020 JHoe Dated:- 25/09/2020
To, _

The Deputy Collector & SDO

Pernem Suh Division

Pernem Goa.

Sub:- Compliance to order of demolition passed by GCZMA
Ref.:- No. DCP/GCZMA/2020/1904 dated 15/09/2020
Sir,

below mentioned person has demolished th

¢ structure at Morjim and Mandrem

alongwith Photographs and Recipts enclosed for
ready referance)

®
J}d SrNo. Name of the applicant Village Remark
T 0¥ 1 Sea Green Beach shack through its Morjim Demolished and
.;ffy Owner Sanjay Korgaonkar ‘penalty paid
N.-" 2 Dolphin beach Res

ort Oasis Bar 7 Mandrem
staurant Robert Fernandes

l.a-Plage Restaurani and Shiva Cottage '. Mandrem
through Girija  Shiva Shetgaonkar/
Sandes '

Demolished and
Re

penalty paid

Demolished and
penalty paid

Yours faithfully,

Encl: As above

e R R AR T AR



¢  }
Annexu“f‘c- M

304

- “Nfﬁ" 'ﬁATTER No. DCP/CRZ/DemoHtion Matter /202
MOST URGENT Office of the Dy. Collector & SDO,
=21 URGENT

Pernem Taluka
Pernem - Goa.

Date:- 30.09.2020
P /_/
~

o ’
. Xhe Member Secretary, L

Goa Coastal Zone Management Authority,

Pundalik Nagar,

Ito P im-G J Y M
Alto Orvorim-Goa. ;
M

Sir,

With reference to the above cited Subject, ag per the direction Issued by

your gopd office, find cnclosed herewith the report alongwith enclosures a4

|

f

listed bejow:-
[HS—;H Tsze of the Violator Statusg I ;‘I
1.}!9;*._ D __.._._~_._._,.___..__._-_._—-—~____-_.__ —-—-__.___,—._.__-__._._.__.—-_.______.___._hlll
I }8eg Green Beach Shack Demolisheq and penalty |
46 Jthrov_lgl'l its owner Sanjay paid .’
~ 5—{-Rorgaonkar P e S e
. Dolphin beach Resort Oasis Mandrem Demolishegad peagfty__f
A [ Bar & Restauran Robert paid i
L | Fernandes |

‘Mandreq; / Demolj shed and penalty |
paid f

3 | La—PJage“ F“?.eq;:clurant dnd
| / Shiva Cottage through Girija

| Shiva ShE_L&@.QBBEFL,S_@_@Ei.

S e o]

Yours fa; thfully,

P

(Ravj ar Iﬁ;—anikar)
Deputy Collector g SDM,
ernem-Syp Division,

Encl: ag above,



¢,
Annenuf‘t K

No. TAL/MAN/GCZMA/2OED,

Office of the Talathi of

i Mandrem, Pernem, Goa.
Date =02/09/20720.

To, [

The Mamlatdar of Pernem,
Pprnem, Goa,

Sub., :- Compliance to order of demolition Passed by GCzZmAa

Ref. no, 59GCZMA/N/NGT~Matter/19-20/01/489 dated :- 20/08/2070,
2 DC‘;“!/@-{‘,')_;‘-HI}?_g_‘_‘n_'/ tgﬂ{'f' r:-.FI“" f-s‘/_":‘j/?.?(\
Sir,

Y the GCzpma in
: ’ subm:’tting my report as
below for the Mandrem village :-

rMandes - Has
d the structure.

Cottage through

der and hys dem.oh'shc«
2. La-Plage Restaurant and Shiva

Sr'rezgéonkat/Sandesh—
demolished the structire, ... DT feetigy | e
b . e U‘f"k.C‘; ¥ v loved)

This is for Your kind information.

(%\’5} -

TALATHI OF MANC 3=







307 ANNEXURE'C

GOA COASTAL ZONE MANAGEMENT AUTHORITY

Clo Deganment of Environment, (Govt. of Goa)
Floor,Dempo Tower, patto Plaza,
Panaji-Goa 403001

PROCEEDINGS OF SITE INSPECTION
FILE NO:- GG ZMA [N[NGT datexa-20]01[2796 132|032

DATE: S /073 /2023

éYocu. uu Yoo NC\TO!‘:O.‘ G s Im\ovmj 7

SUB: 6\-CJL Put’\_cum 4 (WOZ— B
¥ Pt APP\E:E lcas, We | 18 )2023 )

W Order dalid  €los)2023
REF: C.C.ZMHJN]NGT r‘{a‘\’rvf'li‘:’r~9.o)bill'7‘?6

)
Yeroem Survey: 2 6T 136 Sub.Div.No.

; e o
P:;jS/(éfﬁ;e&Presgn:_ QC.LD @_J7g|:u-_)l" uCMJfJu (M \ h- OP
(o ¥
2. Mz, Salish  Kkomot fis0fo Gizmb =il 432pm

Kast. f.g alo GezmA . S Jless.
i Pl s Reagh Resrw”
. Mo Robet!™ Temaonden - W“—Uf{ %Ola‘\f‘bq w qeﬂ:)L

QMKS‘:@.\L

Village: Mandrerm Taluka:

Brief description of ploceedmgs

T 5\5 P Su. \b"]b‘s\ao'zg,

S )e_ tnS-rJCaCJUQM 3} ilu e Pox .
Sn ~lu " .
) Greaud + 1 w0 adun &\m A 5 A

Loved wsond S\A}-meiim Pu,nw) Al R 2lak [slair

o L S el CJ"PWAZP T&MG
3. Belund 'MAL \«:;}1 (’-a’“;g"w; Al wall Todt, Tode) ria Comond”
e Selind Astied” woan 505

) ot nolin ok 42 roors.
- iﬂ{og{j " Pestemounrd” Hdw villa. e"”-’?u&w’. SF

& Gy 4\ R.<.C 5[ 00 A A0OmS N
U (V¥ *J(l

2 abomn -;,,mctht_uJ [p.c-C. ngegd
g 3’\5%*‘ wahl PD'.SC::}CQJ—[}K QlOPz?DO.Q,OA’tCA ‘S"{QJL(%‘AR
























315 ANNEXURE D

e GCZMA directed the DSLR to plot down the structures which are beyond the
approged plan and submit a plan. The DSLR submitted a plan dated 17/11/2022 wherein
it has shdyyn that the structure is G+1 structure with swimming pool, staircase, temporary
shed and twgstructures, plinth, compound wall. '

The Authority pdxused the approved plan of the GSCCE and noted that the permission

Considering the approval produced onN\ecord it confirms that the Respondent has
obtained permission for only residential buildiqg of G+1 structure hence decided that the
structure standing on site in sy no 205/1 of Calang\g Village as per Approval granted by
the Town and Country Planning and the GSCNE on 28/09/1995 bearing no
GSCCE/BAR/59/TCP/95/3661 should stand and all the oD structures swimming pool,
staircase, temporary shed and two structures, plinth, compound e acks, extension
on the approved strocture beyond the permissible limits should be demolished as shdwn

on the plan dated 17/11/2022 drawn by the DSLR.

Case 1.52 379% MinTlec O-‘f— the Me:h:)j -H:H on .‘.'22|\9-‘ 2022

To decide on the illegal construction carried out by the Robert Fernandes in the
property bearing Sv No. 267/36 Mandrem.

Background:

The Hon’ble National Green fribunal vide order dated 06/03/2023 directed the
GCZMA to check the current position of the spot as to whether there are illegal structure
standing thereon, which is being stated by the Mr Umesh Jagannath Phadte in his petition
before the NGT.

The Expert Members, along with the Field Surveyors of the GCZMA carried out
Site Inspection on 15.3.2023 and observed the following structures are existing at the site.

i. Ground plus one wooden structure abetting to the beach towards the
landward side. P.C.C. and tiled flooring
ii.  Bar Counter with kitchen permanent structure R.C.C slab/Staircase
ii. Behind the bar cottage permanent structure comprising of two rooms
iv.  Behind toilet was observed with water tank, Toilet is permanent structure
v.  Cottage of permanent nature comprising of 2 rooms
vi. G+l R.C.C. permanent structure villa comprising of 3 rooms on the first
floor and 3 rooms on the Ground floor.
vii.  Stage was observed. It is in concrete /P.C.C,

Page 1010116 (¥ Be,
. o
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viii.  Staircase of laterite to approach the shack from the beach
ix. 27 Sunbeds were observed on the beach.

That Show Cause Notice was issued to the parties pointing out the illegalities the
alleged Violator were present before the Authority for personal hearing the Respondents
filed replies and documents to substantiate their claims. The said matter was placed in the
340™ Meeting held on 13/04/2023 Adv G. Naik for the Respondent present and seeks
time to file reply. Adv undertakes to file vakalamama The Authority considered the
request and posted the matter on 11/05/2023.

During 347" meeting held on 22/06/2023. Complainant absent. Adv Abhijit
Gosavi present for the Respondent. The Authority directed the Respondent to
collect the inspection report and posted the matter 06/07/2023 at 3.00pm.

The said matter was deliberated in 348‘“ on 06/07/2023 the proceedings to be read
as under: Complainant Umesh Phadte absent. Advocate D. Gosavi for the Respondent
present and Sought time in filing written arguments. The Authority has noted that this is a
Court direction matter and that this matter was given a direction to dispose within the
time frame imposed by the Hon’ble NGT. Hence directed the Respondent to file the
written Arguments before 15/07/2023 and posted the matter for orders.

Decision

The Authority perused the documents and objections raised by respondent perused

the documents and decided as under:

The Authority noted that the GCZMA had earlier passed orders in the same matter
on two separate occasions, once in the year 2019 and again in the year 2020, That in the
year 2020, the Authority had considered the same documents and had decided the matter.
That the Authority was also in receipt of the Compliance Report from the Deputy
Collector and the SDM of Pernem had submitted a status of the Demolition Order; stating
via letter dated 30/09/2620 that the Respondent had demolished the structures and paid

the penalty.

That one Mr Umesh J Phadte had approached the Hon’ble NGT in O.A. 18/2023
wherein; it was challenged that the illegal structure was still standing and the same was
not demolished. The Hon’ble NGT directed the GCZMA via its order dated 6/3/23
directed as under, “In view of above facts, we direct respondent No.l 1o ... ... .. ....gIve
the current position of the spot as to whether there is illegal structure standing thereon,
which is being stated by the applicant”. The Authority conducted a site inspection and
various violations were noted for which Fresh Show Cause notice dated 30/03/2023 was
issued. The Respondent filed his reply and relied on the same documents he had relied
upon when the Authority passed the Order dated 10/02/2020.

The present Authority heard the parties perused the documents and raised two

- b

issues:

Page 102 of 116
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(i) Whether the Respondent has valid permissions from the Competent Authorities
to erect structures shown on the Photographs of the Site Inspection Report dated
15/03/2023 and were constructed prior to 1991.

(i) Whether the Respondent had NOC / permission for Shack in the property
bearing Sy No. 267/36 of Mandrem Village and is constructed as per approval.

The Authority clarifies that even if the Complainant had withdrawn his Complaint,
the Authority takes Suo Moto Cognizance of the Complaint as this is a damage caused to
the environments and Further, Since the GCZMA is an enforcing Authority and its main
purpose is to control, minimize and protect environmental damage. Hence the Authority
is proceeding with the matter in bringing it to its logical end. The Authority proceeded

with the issues

ISSUE -1

With Regards to Bar Counter with kitchen permanent structure
R.C.C.slab/Staircase,

The Respondent has sought to rely on the permit no 15/88-89 dated 4/5/88 issued
to Pauluy Robert Fernandes, having house no. 419; wherein description of the house
given is a katcha house. Firstly, while perusing the description it mentions of
reconstruction of the katcha house, but the survey no has been tampered with and got the
Sy No. adjusted to 267/36. Secondly, the printed permission varies the typed area into
another font as if the same has been copied and pasted to suit / go well with the Case of
the Respondent. Thirdly, the Plan Attached does not have the signature of the Applicant
and neither is there any area statement mentioned, the layout is not as per the prescribed
terms as required to present the plan for approval. The Respondent has failed to show the
elevation and inscribe the dimensions on the plan. Further, the approval does not speak if
the same was given for the ground floor structure or the G+1 structure.

From the structure present on site and from the photos annexed, it is evident and further
also proves that the structure has been recently constructed. It is also seen that the
approvals produced were granted for the structure existing at that point of time. That the
structure existing as of today is not in the same position as it existed in the year 1988.
The Respondent has failed to produce the Completion Certificate and other supporting
documents to prove the existence of the structure prior to 1991and hence in view of the
above such major discrepancies have been noticed and as such cannot be taken on record.
Further, the structure is not in the same status and location as shown on the plan and
furthermore, has change the nature of the structure warrants the structure to be illegal and
erected without any approvals, The Respondent seeks to rely on the house tax receipts,
That in all probability the House Tax Receipt could have been issued for the katcha house

Page1030f116  (Luthw L
g



318 l
ANNEXURE E

Date: 11.05.2023
From,
MR. ROBERT FERNANDES,
Proprietor of Dolphin Beach Resort,

QOasis Restaurant Bar,
Junaswaddo, Mandrem, Goa.

To,

THE MEMBER SECRETARY,

Goa Coastal Zone Management Authority,
4" Floor, Dempo Towers,

Patto, Panaji- Goa.

REF.: Show cause notice issued under section 5 of the Environment
(Protection) Act, 1986, Read with Rule 4 of the
Environment (Protection) Rules, 1986 bearing reference  no.
GCZMA/N/NGT matter/19-20/01/2988 dated 30.03.2023.

SUB.: Reply to the above referred show cause notice dated 30.03.2023

Respected Madam,

The undersigned is in receipt of above referred show cause notice
wherein, you had sought explanation in respect of structures mentioned
therein falling in survey no. 267/36 of Mandrem Village, belonging to
the undersigned/family members, in respect of which it is stated as
follows:-

1. Firstly, it is most respectfully stated that presently all the structures

belonging to the undersigned/ family members in survey no.
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267/36 of Mandrem village are legal structures inasmuch as the
same are put up either with accordance with the permission granted
by the Goa Coastal Zone Management Authority (GCZMA) and/or
structures which are in existence much prior to coming into force
of CRZ notification, 1991. The structure wise details are given in

detail hereinafter in the reply.

. Secondly, as regards the complaint filed by Mr. Umesh Phadte,
who interalia had filed the Original Application before the Hon ble
National Green Tribunal, West Zone (NGT), it is stated that the
said Mr. Umesh Phadte has apparently withdrawn the complaint
against the undersigned and consequently the very basis of the
present show cause notice does not subsists anymore and
consequently the show cause notice is liable to be discharged on
this ground alone. The undersigned upon inquiry with your good
office was given to understand that Mr. Umnesh Phadte vide
communication dated 21.03.2023 had withdrawn his complaint

against the undersigned.

. Now dealing with the individual structures which are mentioned in

the show cause notice, which are interm premised on the site

2
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inspection report of inspection dated 15.03.2023, it is stated as

under:-

I. Ground plus one wooden structure abetting to the beach towards
the landward side. P.C.C and tiled floor in survev no. 267/36 of
Mandrem Village.

In respect of the structure, it is stated that the structure in question
is put up strictly in accordance with the permissions bearing no.
GCZMA/N/Shack-Hutt-Cott-Tent/20-21/35/1579 granted by
GCZMA dated 12.01.2021. The structures in question is strictly in
accordance with the plan approved interms of the permissions
dated 12.01.2021. It is relevant to note that the plan approved
along with the permission also acknowledges the existing
permanent structures in the subject matter survey number,
Consequently the structure in question is a legal structure put up
in accordance with the permission granted by GCZMA.

The copy of the permission dated 12.01.2021 along with the
approved plan is annexed hereto and marked as Annexure A

Colly.

II. Bar Counter with Kitchen permanent structure R.C.C.

slab/staircase in survey no. 267/36 of Mandrem Village,
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The structure in question is an existing structure which is in existence
much prior to the year 1991. The Subject matter structure has been
allotted house no. 419 by the Village Panchayat of Mandrem. In this
context it may be relevant to note that the subject matter structure was
reconstructed in the year 1988 after duly obtaining reconstruction
permission from the Village Panchayat of Mandrem dated 04.05.1988.
The reconstruction permission also had plan which was duly approved
by Village Panchayat. Subsequently, the Village Panchayat had issued an
Occupancy certificate to the subject matter structure on 31.03.1989. In
respect of the reconstruction permission the reconstruction fees was paid
to the village Panchayat on 04.05.1988 and a receipt in Form IV was
issued in respect of the same. In respect of the subject matter structure
there are records to show that the light and house tax was paid to the
Village Panchayat on 04.05.1988, which related to period from year
1984 to year 1989, the Village Panchayat has duly issued receipt in Form
IV in respect of such payment towards the subject matter structure. The
House tax and professional tax in respect of subject matter structure is
duly paid from time to time to the village Panchayat. It would also be
relevant to note that the approved plan granted by GCZMA, the authority
has acknowledged the existence of the said structure. In the above

circumstances it is clear that the subject matter structure is in existence
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prior to the year 1991 and consequently there is no violation of CRZ
notification.

The copies of the permission granted for reconstruction by the village
Panchayat Mandrem dated 04.05.1988 along with the approved plan;
Occupancy certificate dated 31.03.1989; receipt of payment in respect of
reconstruction fees, house tax and light tax are marked hereto and

annexed as Annexures B Colly.

ITI. Behind the bar cottage permanent structure comprising of two

rooms in survey no. 267/36 of Mandrem Village.

This structure also is in existence prior to 1991 and the same has been
allotted House no. 369 by the Village Panchayat Mandrem. The subject
matter structure was reconstructed in the year 1986 after duly obtaining
permission for reconstruction dated 10.05.1986 from the village
Panchayat of Mandrem. The Reconstruction permission was granted
with approved plan which clearly shows that the structure comprises of
two rooms . The Village Panchayat had issued Occupancy certificate for
the said structure to the said structure on 31.03.1987 also requisite
reconstruction fees was paid on 10.05.1986 subsequently, In respect of
the subject matter structure there are records to show that the house tax
was also paid which related from the year1982 to the year 1987. The
House tax and professional tax in respect of subject matter structure is

duly paid from time to time to the village Panchayat.
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The copies of the permission granted for reconstruction by the village
Panchayat Mandrem dated 10.05.1986 along with the approved plan;
Occupancy certificate dated 31.03.1987; receipts of payment in respect
of reconstruction fees, house tax dated 10.05.1986 are marked hereto and

annexed as Annexures C Colly.

IV. Behind toilet was observed with water tank, Toilet is permanent

structure in survey no. 267/36 of Mandrem Village.

The structure is in existence prior to 1991.

V. Cottage of permanent nature comprising of 2 rooms in survey no.

267/36 of Mandrem Village.

As regards this structure which comprises of two room, the said
structure is in existence prior to 1982, which has been allotted House no.
368 by the Village Panchayat of Mandrem. The structure was
_reconstiucted in 1986 after duly obtaining reconstruction permission
along with the approved plan. The reconstruction permission was
granted on 14.04.1986 and the structure was reconstructed in accordance
with the approved plan. There are receipts issued by the Village
Panchayat which demonstrate the fact that the house tax and

reconstruction fees dated 14.04.1986 been paid by the undersigned. The
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House tax and professional tax in respect of subject matter structure 18
duly paid from time to time to the village Panchayat. Considering the
aforesaid factual position, it is clear that the structure in question is in
existence prior to coming into force of CRZ notification and
consequently there is no violation of CRZ notification.

The copies of the permission granted for reconstruction by the village
Panchayat Mandrem dated 14.04.1986 along with the approved plan;
Occupancy certificate dated 31.03.1987; receipts of payment in respect
of reconstruction fees, house tax dated 14.04.1986 are marked hercto and

annexed as Annexures D Colly.

VI. G +1 R.C.C.Permanent structure villa comprising of 3 rooms on

the first floor and 3 rooms on the ground floor in surveyv no. 267/36

of Mandrem Village in survey no. 267/36 of Mandrem Village.

This structure is in existence prior to year 1984 and presently has been
allotted House no. 436 by the Village Panchayat of Mandrem. The
subject matter structure was reconstructed after duly obtaining
reconstruction permission from the Village Panchayat Mandrem on
31.12.1987. The Approved plan attached with the reconstfuction
permission clearly shows that the subject matter structure is a ground + 1
structure consisting of 3 rooms on the ground floor and 3 rooms on the

first floor. It is stated that the subject matter structure presently at sight is
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strictly in accordance with the approved plan as per the reconstruction
permission granted by the Village Panchayat of Mandrem. After the
reconstruction of the structures, Occupancy certificate came to be issued
by the Village Panchayat in the year 1988 to the subject matter structure.
There are receipts of payment of house tax and light tax which relates
back to the year 1984. The House tax and professional tax in respect of
subject matter structure is duly paid from time to time to the village
Panchayat. From the aforesaid documents it is clear that the subject
matter structures are in existence prior to 1991 are therefore arises any
question qua the CRZ violation.

The copies of the permission granted for reconstruction by the village
Panchayat Mandrem dated 31.12.1987 along with the approved plan;
Occupancy certificate dated 31.03.1988; receipts of payment in respect
of reconstruction fees, house tax dated 31.12.1987 are marked hereto and

annexed as Annexures E Colly.

VII. Stage was observed. It is in concrete/P.C.C. in survey no. 267/36

of Mandiem Village.

The structure is in existence prior to 1991 and infact the village

Panchayat had issued/allotted house no. 436/1 to the said structure. What
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is present at the sight is the plinth of the said structure. The structure was

initially used as a store room for fishing net and related activities.

VIII. Staircase of laterite to approach the shack from the beach in

survey no. 267/36 of Mandrem Village.

This is a traditional approach to the beach which has been used by the
locals and fishermen for decades. There is no concrete construction

involved and it is purely a traditional access made up of laterite.

IX. 27 sunbeds were observed on the beach in survey no. 267/36 of

Mandrem Villase.

Sunbeds in question does not belong to the undersigned.

4. The summary of explanation structure wise is tabulated in the

following table:
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Sr. Structure Remark

No.

I. | Ground plus one The structure in question is interms of
wooden  structure permission granted by GCZMA dated
abetting to the 12.01.2021. The structure is strictly in
beach towards the accordance with the approved plan
landward side. attached to the said permission.
P.C.C and tiled (Refer Annexure A Colly.)
floor in survey no.

267/36 of Mandrem
Village.

I1. Bar Counter with | The structure is in existence prior to the
Kitchen permanent | 1984 and presently allotted House no.
structure R.C.C. | 419 by Village Panchayat Mandrem.
slab/staircase in | The said structure was reconstructed in
survey no. 267/36 of | the year 1988 in accordance with the
Mandrem Village. reconstructed permission dated

04.05.1988 and plan attached thereto.
The existence of the structure is also
duly acknowledged by GCZMA in the
plan attached with permission dated
12.01.2021 (refer Annexure B Colly)

III. | Behind the bar [ Structure in question is in existence
cottage  permanent | atleast since the 1982 and has been
structure comprising | allotted house no 369 by the Village
of two rooms in |Panchayat. The structure presently at
survey no. 267/36 of |sight is in accordance with the
Mandrem Village. reconstruction  permission  dated

10.05.1986 and plan attached thereto.
The existence of the structure is also
duly acknowledged by GCZMA in the
plan attached with permission dated
12.01.2021 (refer Annexure C Colly)

IV. | Behind toilet was | The structure is in existence prior to
observed with water | 1991.
tank, Toilet 1S
permanent structure in
survey no. 267/36 of
Mandrem Village

V. | Cottage of permanent | The structure consisting of 2 rooms is

nature comprising of
2 rooms in survey no.
267/36 of Mandrem

in existence since the year 1982 at least
the structure was reconstructed in terms
of reconstruction permission dated

\U
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Village. 14.04.1986 and presently as per the
approved plan attached to the
reconstruction  permission  dated
14.04.1986. The existence of the
structure is also duly acknowledged by
GCZMA in the plan attached with
permission dated 12.01.2021 (refer
Annexure D Colly)

VI. | G+l The structure is an old and existing
R.C.C.Permanent structure bearing house no. 436,
structure villa | records of which are available with the
comprising of 3 |village Panchayat since the year 1984
rooms on the first |and the same has been allotted house
floor and 3 rooms on |no. 436. The  structure  was
the ground floor in |reconstructed vide  reconstruction
survey no. 267/36 of | permission dated 31.12.1987. The plan
Mandrem Village in |attached to clearly shows that the
survey no. 267/36 of | structure is a ground + 1 structure and
Mandrem Village. has 3 rooms on ground floor and 3

rooms on first floor. The structure at the
site is strictly in accordance with the
said plan. The existence of the structure
is also duly acknowledged by GCZMA
in the plan attached with permission
dated 12.01.2021 (refer Annexure E
Colly)

VII. | Stage was observed. It | The structure is in existence prior to the
is in concrete/P.C.C. |year 1991 and infact the village
in survey no. 267/36 | Panchayat had issued/allotted house no.
of Mandrem Village. |436/1 to the said structure. What is

present at the sight is the plinth of the
said structure. The structure was initially
used as a store room for fishing net and
related activities.

VIIL. | Staircase of laterite to | This is a traditional approach to the
approach the shack | beach which has been used by the
from the beach in | locals/fishermen for decades. There is
survey no. 267/36 of | no concrete involved and it is purely a
Mandrem Village. traditional access made up of laterite.

IX. |27 sunbeds were | Sunbeds in question does not belong to

observed on the beach
in survey no. 267/36
of Mandrem Village.

the undersigned.

\\
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In the above conceptus, it is most respectfully states that the structures
belonging to the undersigned/family member of the undersigned in
survey no. 267/36 of Mandrem Village, as enumerated in the site
inspection report of 15.03.2023, are legal structures and there is no
violation of CRZ notification of whatsoever nature, Consequently, the

show cause notice be withdrawn/discharged.

Yours faithfully,

AAee-

Mr. Robert Fernandes

=
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Acnmestte A pllyd D
GOA COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Science, Technology & Environment, (Govt. of Goa)
1* Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
Email: dir-ste.goa(@ nic.in, goacoastal zone (@ gmail.com,

Ref. No. GCZMA/N/Shack-Hut-Cott-Tent/20-21/8s / |1TF9 Dated 12./a £/2020

Te

r. Paulu Robert Fernandes,
Junaswada — Mandrem,
Pernem — Goa.

Sub: Permission/Approval for erection of temporary Shack in the property bearing Survey No.
267/36 of Mandrem Village, Pernem Taluka in terms of CRZ Notification, 2011 as
amended.

Ref: 1. Your application no. nil dated 05/08/2020.
2.CRZ Notification,2011 as amended from time to time,

With reference to your application on the above mentioned subject, it is hereby conveyed
that the Goa Coastal Zone Management Authority (herein after referred to as ‘the GCZMA’, in
short) has examined your proposal in its 239" GCZMA Meeting held on 10/12/2020 in
accordance with the provisions of the Para 8 (v) (3).CRZ (iii) of Goa of CRZ Notification 2011
as amended issued by the Ministry of Environment, Forests & Climate Change, Government of
India. Accordingly, after detailed deliberation and discussion, the authority decided to grant
approval for erection of temporary shack made of wood and /or natural/biodegradable material
only in the property bearing Sy. No. 267/36 of Mandrem Village, Pernem Taluka, Goa. A
shack & huts having an total area of 166.00 sq.mtrs is approved ( as per enclosed plan) subject
to the conditions as specified in the Beach Carrying Capacity Report and further compliance of
following conditions:- .

1. The provisions of the CRZ Notification 2011, (as amended), should be strictly adhered to
by you. No activity in contravention to the provisions of the CRZ Notifications shall be

carried out.

2. The applicant shall take all requisite environmental safeguard to ensure that there would

not be any environmental degradation in this area.

W

The traditional access, right of way, easement shall not be blocked by the applicant.

4. ' The proposed temporary seasonal structurc should be made of wooden material and as per
the recommendation of Beach Carrying Capacity report. No cement / concrete should be
used for flooring, No structure of permanent nature shall be erected/constructed.

5. In the event of any change in the project profile, a fresh reference shall be made to the
GCZMA.

6. The GCZMA may stipulate any additional conditions subsequently if deemed necessary,
for environmental protection which shall be complied with.

7. The office of the GCZMA reserves the right to revoke this recommendation / clearance

without prior intimation of non compliance of any one or more of the aforestated
conditions.
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10.

11

13:

14,
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Iy

e
You are required to obtain all the requisite permissions / licences / NOC etc from the
competent Authorities before actual operation of the said temporary structure/ enabling
activities. This NOC is issued without prejudice to any other permission as required under
the law including that of ownership of the property, property dispute, easement rights, court
case etc. As such, prior to the erection and operation of the aforementioned ‘temporary
seasonal structures, it will be incumbent upon the applicant to obtain all the requisite
permission / NOC / licences etc from the Authorities / Departments for any other authority
as required under the law including from the local authority, Goa State Pollution Control
Board, Revenue Authority, Department of Tourism, etc.
Regular site inspections shall be carried by the team comprises of the Expert Members of
the GCZMA and or other Authorities / Departments to ensure compliance of aforestated
condition. In case of any non compliance of the terms and conditions stipulated above, the
action as deemed fit including that of demolition of structure, disconnection of Power /
Water supply will be taken,
The said structures should be one meter above the ground on stilts of wooden poles

wherever possible. However the ground clearance should not be more than 1.5 m.

. The applicant will not transfer by any mode his premises to any other person.
12,

This permission stands automatically revoked in case of any illegal/unlawful/immoral acts
done by the applicant/proponent and or agent, lawful power of attorney holder , authorized
person, any person acting for on behalf of the applicant/proponent in the said structures.
Further this approval also shall stand automatically revoked in case of any standing order
of court of law/tribunal, arbitrator, quasi-Judicial authority etc. in force and suppressed by
the applicant/proponent or otherwise.

All temporary structures shall maintain a standard buffer of a minimum of 3 m from

adjacent huts/tents/cottages.

. Appropriate use of renewable energy such as solar and wind energy to be used wherever

possible.

- Potable water requirement for domestic and tourist population has to be made available.

The quality of water to be supplied should meet the national standard. Measures like rain

b

water harvesting should also be encouraged to have access to clean and potable water.
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I5

8
Separate bins for different types of solid wastes( source segregation of solid wastes
biodegradable and non bio-degradable) shall be provided by the operator. Tt will be the
responsibility of the plot owner to dispose the waste generated from their plots to the
respective bins. The Municipality/Village Panchayat or the contractor appointed by the

Department of Tourism, as the case may be, shall collect waste from time to time and hand

~ over the non- biodegradable waste to the Goa Waste Management Corporation. Solid waste

18,

195,

20.

23,

24,

25.

26.

27

to be transported to the solid Waste Management Facility at Calangute by the Village
Panchayats in North Goa whereas in- South Goa it will be responsibility of the
owner/authorized representative to dispose the same by composting/biogas plant or to
transport to the piggeries for the biodegradable waste.’

In case the property on which these structures are permitted to be erected has several title
holders any dispute/objection to this permission by any such title holder/holders, this
permission shall stand revoked. This permission would be withdrawn in case an objection
from owners regarding lease is filed before GCZMA. No hearing in the matter shall be
allowed.

The validity of this permission is for 5 years from the date of issue or period of lease
whichever is earlier. This permission should abide by the Notification dated 3% May 2017
8.0 1393(E) issued by Ministry of Environment, Forests and Climate Change.

The applicant has to pay annual fee of Rs. 10000/~ for shack and Rs. 10000/- for huts to
GCZMA at the beginning of the tourist season month of October every year during the
validity of this NOC. The fee may be revised by GCZMA.

. All the structures shall be of ground floor in nature.

. For private plots abutting the beach, a minimum set back of 3 mts from the survey

boundary shall be kept by the applicant.

You should not barricade the proposed site.

In case of lease, the permission is conditional on the period of lease only and on the
consent of the land owner,

All the other conditions as mentioned in Beach Carrying Capacity repori wrt. FAR,
construction material, spacing between huts, consent to establish from SPCB etc. shall have
to be followed by the applicant.

This permission is liable to be revoked, if it is found, at any stage, that the application
contained false information / wrong plans / calculations / documents / misleading or false
information, etc. or documents not submitted as called for in this application.

The applicant shall submit a revised plan for an area not exceeding 166.00 Sq.mtrs. within

¥

three weeks from date of receipt of this permission to the Authority.
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28.

Encl:

-
Any appeal against this provisional permission shall lie with the Hon’ble National Green
Tribunal, if preferred within 30 days as prescribed under section 16 of the National Green
Tribunal Act, 2010.

Yours faithfully,

y

(Dasharath M. Redkar)
Member Secretary (GCZMA)
As above

Copy to:

| &
2.

3.

el s

P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, Porvorim.....for
kind information.

The Chairman, District Level Committee, Collectorate building, Panaji-Goa .... for
kind information.

The Director, Department of Tourism, Government of Goa, Patto Panaji Goa.... for
information and necessary action.

The Member Secretary, Goa State Pollution Control Board, Saligao-Goa....... for
information and necessary action. ;

The Commissioner of Commercial Taxes, Vikrikar Bldg. M.G. Road, Panaji-Goa....
for information and necessary action.

The Dy. Collector & SDO, (Pernem), Pernem Goa. ... for information

The Secretary, Village Panchayat of Mandrem, PernemTaluka ... for information and
necessary action.
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'GRAM PANCHAYAT MANDREM

Tal, PERNBM - QOA 403 527
m detwy Wi, T TEOT - AT

W
£l

Raf No. vmﬂm*ﬁw/ua-sg. Daie _4 5 _108e

PERBIT BO, 15/88-u3, .
The permission is granded to Shri __ 2 ROB ERT

of Rule 3 clowen (116 () of the notification No. 1 118 X10) 84
mmum MMHMMW{F ke

i Mandrem, Parmem re-construction of o,
wmwmmmmmmm EING
‘0 S

., Recematructien of aexisting hsuse boar ng

e : .
MCRVO KADZLL, Surveyed

residont of _ JuRaswada, Mandrem Goeundoer sec. 2 Amas dmperiind (

(™ ) _Jgo 25,000/~

1) To kimil himeelf to the plsn spprove! and etetement therein.

2) mwmmuwmwwmvw
and condition mposed on K. -

njﬂmemmmumuwmphnwm
mm

Hthwammhmmmmnd
o WMMWNMM&QWM%&}&

This permission is granted vide Goa Government grant of loans for

houses under the paying guest scheme and small Hotel establishment Rules 1978.
to obtain loan for reconstruction.

Thie permission shell be valid for ever till the construction
work started and complated thereon from the date of lssue of this
psrmiasion. He has pald the respective fees to the tune of Ra. 500/~
B.Filve hundrmbywm. 001 . g, 4,.5% .1 980

mammﬁu@mﬂamw ik e
VMW«MW 4,5,1988, :

C.-é[ ‘”"“’é’ﬁ

Sarpancn
Village Panchayat M Mandrem
Pernem - Goa

q

Pernem - Goa

G y
under Na, TA67/ 36, at the estimated

Village Panchayat M\aﬂdrem
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Certified that this is,a True Coov
Pernem “n L

M. S.
A, A, SHETGAONKAR
B.COM. LLB

NOTARY
PFRNFM TALUKA

ﬁ’ﬂj “ilit !ké"“x)w" /




GRAM PANCHAYAT MANDREM.
Tal. PERNEM - GOA 403 827 ) Q0

i aad TR URZX Ry, aqr. vzoy - wira;

Ref. No. VPM/PRE/ 419/88-39, pae 3le341989,

OCCUPANCY CERTIFICATE

This is to certify that Shri / Shpinati  PAULU  ROBERT  FERNANDES

resident of JuRaswasda, Mamdcew, having a Residential House

Jyma swada s Mandrem

bearing No. _419 _ sityated af

: ' . i ATOD CHORACHO MORVO KaDTL
in Pernem Taluka Goa, in property known as__ : b

surveyed under No _267/3%, in our Panchayat Jurisdiction.

Further Certifying that Shri___PAUIS FROBERT ~FheNANDES is

819

Occupying the said premises bearing No situated at T¥naswa da,

Mandren, Pernem from month of Mareh,1939,

5

Y /Secre!ary
Secrétary V. P.Mandre

: Village Panchayat"cmem-Goa.
Pernem Goa

Certified tnat ths is a True Comy
Pernem i H/ g ’D/O_{Z

. AB@
A. A. SHETGAONKAR
B.COM. LLB
NOTARY
\ PERNFM TALUKA

. 1y - ‘69 il ;?/4,94/%/7 )

NOTARIAL  NOTARIAL |  NOTARIAL

B = i) L i =l 5

.l.
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Certified tnat \nls is @ True Coov
Pernem on_{1 \076 f'.mv—“r
M. e
A. A. SHETGAONKAR
8.COM. LLB
NOTARY
PFRNFM TALUKA

R&h/\lo-l%gfﬂI‘?
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Certified that this is a True Coov
Pernam /n l\lti 2Ol

A. A, SHETGAONKAR
B.COM. LLB

NOTARY
PTRNFM TALUKA
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S 1/15/(10) /84-LAuD-
buvt. of Goa, Danan and Diu
Ferest & Agriculture Deptt,,
3 Secretariat-Panaji,
" Dated: 19th Noveuber,1905,

ROTIEICar T ON
In exercise of the powers conferred by section 65 read witl
section- 83 of the Goa, Daman ang Diu Village Panchayats Regulat+
ions, 1962 (Regulation No. 9 of 1962 ) and a13 other powers
enabling him 1in that Leholr, eng Liuutenunt Governor of Gon,
Daman and Diy hsreby makes the following Ruleé, S0 as to further

amend the Goa, Daman and Diu Village Panchayats (ﬂegulation
of Buildings) Rules, 19771, namely;-

1. Short title ang commencement:»_(1) These rules'may be called

the Goa, Daman aﬁd Diu Village Panchayats (Regulation of Buil-
dings) (ﬁmen@ment ) Rules; 1985,

(2) They shali come into force at once.
s 2. Amendment or Rule 3. _ In rule 3 or the Goa, Daman and Diu
Village l’anctmyats‘(Regulation ¢f Buildings ) Rules, 1971,

(i) for clause (b) or sub-rule (2) the rolloying clause

. ' shall bcigpbstitutnd. Namely :-
e b i '
”kgﬂ'(bj AlLer eﬁﬁhirxnund verlfication of title or the Proporty
“ Gﬁl as may be.nebessary, the Panchayat My’ grant permission,
ﬂ' ¥ Tor the Coiastruction ot kacha house in Panchayat arcys
! : wilhout the approval or the Technicyl Officér subJject
. ot to the.Iolowing condifions-;

(i) iw sub-clauge (11) of clavse (b) of sub-rule (2) ror

£ letters ang figures n p, 10.000/- ", the letters and
figures Ns, 25,000/ -n shall be Substituted;

(;11) after clause (a) of . sub-rule (3) the foilowihg new
clause shalllbe iﬂSEPted, Damely ;-
()~ T5 Cases of Vi1l - «ag

C.

‘which came under the Jurisdict-
ion of the PlanniNg aid Development Authority,
the applicunt shala subinlt the aPplicatiag, for ;
building Permission directly tq the s=2'ig AUtho={+.
(iv) ror sube-rule (L), tne Loliowing sub-rule shall s
substitutnd. Ramoely .-

"(b) The Sen{or Toyn Flannepr op the Planning and'hevelnpment
Huthority, as the case iy be,shall'whencver the
. epplicanigng are referrgg 0 made tg them, comnunicate
' their deei -y to ths Villape Panchayat op to the

APPlicant concerneg, as the case May be, witliins one

&
OOl oo @il
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* . Paoest £
GRAM MNE:H,%?A‘? MABBREM o9
- Tal, PORNEBM . G0A 403517 Appesuste_ "0

H IWEAR W, @ Ayl - vt (g

| Refs W VPIWJARF}M:%BQIBE-&T‘ " ‘Dats 10+ 05 - 1986

4+

The permission is gmnted ta $bnmatl Jonita Almus Roli F
.. residént of Junas wada Mandrem - . Goa.under sec. 2 Ameridaent
of Rule 3 clause (1jb (i} of the nofification No. 1/15/{10) 84
LAND Date 19 Nov, 1985, issuéd by the under'SBecretary (F and A)
i _ se:;reiaﬂafPamim or the teconstruction of Katcha house as
e .- _desgribed below in the locality Atod Choracho Morao Kadil in fhe ward
- _Junas Wida _Mandrem, Perners re-constauction of building as

per for the spemﬂsatmn shown in the attached plas with following

F - conditians, |
AP ’ Dreseription pf Katcha House. :
& ., Reconstruétion of existing residential housa. bean'ig
&cy No.368 at Junaswada  Mandrem in the pmpertg known a8
' Atod Choracho Morao Kadil s.516, 267/36 for residential purpose, at the estimated
ws;  of 2. 25 G{I@#{Rs Tweﬁtyme thaousand only). |

: o Copdltions
4§ To kimit himself to the plan approval and statement therein.
2} The reconstruction shall be as per plan- appmved by the Viilage
.- Panchayat and condition imposed on it.
‘ 3} Toinform ths Panchayat ag soon as the reconstructian Is complated.

4} The recanstruction permission shall be revoked ;

% ' ay If the construction work is not as per the pian approval and

; $1a£emam therein.

if tﬁem i any false statement or any mis representation of

aity material passed, approved, or shwm m tﬁe app!zwatmn on which
C.» u tixe parmissioit was based,

This pesmission shall be valid for ever ui_{. the conslruction
work starfed and completed thereén from the date of issue of this
pernviseciodt. He has paid the respactive fees to the tune of Rs. 500/-

Rupees Five Hundred only} by receipt No, 362

dtd. 10-05-1986 - '

This carﬁes @ emhased seal of this Pam:haya! ﬂ?f‘fce of tho
‘n’:.iage ﬁamh&xyar of m?;-;wm-m, on 10-05-1986

o

- Sarpan hw"'"c" k.
N\ Village Panci?a;é‘t;@f;ﬁm%n o

Pernem - Goa.
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GRAM PANCHAYAT gAﬁDREM Q
Tal, PERNEM - GOA 403527 - 1

qrx vE@E wiE, al Few - {AT
Date 31-03 1987

Ref. No. VPM/JARF/4/86-87

O CCUPANCY CERTIFICATE

jonita Almus Roji Fernandes

Fhis is o certify that Shri/ Shrimati

wada Mandrem ~ is havinga Residential House

cesiderit of _Junas

bearing No, 2392 s situated at _Junas wada Mandrem

Atod Chioracho Morao Kadit

in Pernem Taluka Goa, 1 property known as

surveyed under No 267' 36  in our Panchayat Jurisdiction.

ifying that Shrimati Jomta Alrnus Roji Fernandes

Further Cert

Occupying the said premises bearing No. 368 situated at

£ March 193:!__

Junas wada Mandrem Pernem from month 0
A LN : \
fo 12 gt
£ i & \.!. A ‘-’ i ";l‘ o=
g e A A T Secre Y
\‘ ; ' y ¥ i Meoadre
& Secre , o

B / Y
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GRaM PANCHAYAT MAHDREM

¥41, PERNBM « GOA 403527 : A3.
g e Wi, l. T80 - At Amﬂﬁx:o.'b‘
- - Ref. No. VPMIJARFI2136886-87 o i AROAS R
~ ' T = e NO, 218687 .

Thie permission is granted to Shrimati Jonita Aimus Roji ¥

- resident of Junas wada Mandrem _- Goa.under sec. 2_Ameﬂdment

i of Rule 3 clause (1)b (i) of the notification No. 1 145 1{10) 84

J L AND Date 18 Nov. 1985, issued by the under Secretary (F and A}
secretariat Panjim for the teconstruction of Katcha house as

described below in the jocality Atod Choracho Morao Kadil in the ward

- Junas Wada ~_NMandrem, Pernem re-constructicn of building a8
per for the gpecification shown in the sttached plan with following
conditions;

LB Deccription of Katcha House.
C -:-“.iai:_gnstmc_t‘:m; i existing residential house ) pearing
5 +ip. 368 at_Jumas wada ___ Mandrem in the properfy Kinown as

Atod Choracho Morao Kadil s.no. 267/36 “for residential purpose, ot the estinated
ccst of Rs. 25 CUL-{Rs. Twenty five thousand oaly). .

Conditlons
4y To kKimit nimself to the plan approval and statement therein.
2} The reconstruction <hzll be as pef plan approved by the Village
panchayat and condition imposed on it.
3) To inform ¢ha Panchayat as SOOR as the reconstruction is completed.
4) ‘The recanstruction permission shalt be revoked :
a) If the construction worl is not as per the plan approval and
statement therein.

B if there is any false statement or 20y mis representation of
) any material passed, approved, Of shown in the application on which
the permission Was pasad. ‘ w
Tiis peimission shall be valid for gver ¢ifl the construction
. ork started and completed thereon from the date of issue of this
peraission. He has paid the respective fees o the tune of Rs. 500i-
Rupees Five Hundred only} by receipt No. 056 .
did._14 - 04 - 1986 - ' '

e

This carries the embosed seal of shis Panchayat office of the
Vitlage Penchayal of Mgndrem, on 14-04-1986 . -

-

. o o d
(0 ] -
Jl | Foeraeny ¢ S gapaneh
: i S%ﬁiﬁtﬁ*‘?dre v f‘ \ Saﬂg}'m}c—;mhww Menar i
viliage Panchayat tandrem| ' illage P-ancﬁayﬂ,gitg‘andﬁm

Parnem - Goa \ Pernem - Goa.
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CRAM PANCHAYAT MAMDREM
Tal, PERNEM - GOA 403 537 A H

TR QIR Rz, al. UI0 - 7087

Ref. No. VPMIJARF/2/86-87 | " Date 31 -03 1987

OCCUPANCY CERTIFICATE

This Is to certify that Shri / Shrimati Jjonita Almus Roji Fernandes

resident of _Junas wada Mandrem 5 having a Residential House

bearingNo. 358 sityated at _Junas wada Mandrem

in Pernem Taluka Goa, in property known as_ Atod Choracho Morao Kadil

surveyed under No _287/38 i our Panchayat Jurisdiction.

Further Certifying that Shrimati_Jonita Aimus Roji Fernandes Is
lg Occupying the said premises bearing No_368 situated at
, |
’ unas wada Mandrem Pernem from month of March 1887
y AP
- i S8 e ey
é Cretary P.M-'“d“
Village Panchdyat” Mandrem
4 Pem\.m Goa



' 52




' N 28




" mdmwﬁmm

354 Fes e 52 'R/ 3F

GEAM PANCHAYAT %A&:@W Aore
- T&! Pﬂm G@& 493 527 :

L | e

L N

‘Regd. No. meﬁPF/G 4"-"Ni’f:n-rul No. //8?-83' Y?ﬂf ’ 1 88— 1-:%'4*&' )

K}
h*"S/j‘
1]TMGuannAndDh:VﬂagoPar\dlayai[mwhﬁondwﬁtﬁng}m1971 Rue 3(2)b, po ¥
WummumwmdmwM(mmemndmm -Orro
j SRS
21Th-nGosGommntmofhanbrrnumur\duﬂnpaw\gguntmm;malmmutnbl __/
rule 1878. . : : o _
I'EIHISSIOH FOH THE ERECTIOH!RE-'EHECTH)N OF IUILDIHG
) ' .' l: H :
Por. lsslon undor Sec. 83 of lh| Gos, Darnln md Diu, Vllllgo Flnchrvlts Roqutau-n '
andmmtl Act, 1939 is. hprnby grun:ed to. ﬁ'm'fm R?W -PQU_I@__
.._.;,".'.“.'.. o ..,_ Lphly TR aztasly el l T G e s s o R
FERNANDES , N £La mad-nt of J‘unamwaﬂ‘a. Ma,r dr'em.

the ' steciisafre-erection n! bullding, os . demlb-nd below In  the loaslity of
HURACHO MOKVO KADIL | iin werd J“"““”“‘" of

—-NBe. 436, situsted !_L_JME‘_W_'L&&._ mmm__praperty
Knswn _as_ ATOD CHORACHO MORVO KADIL ™ Slmza.y:e.d._u,uimr
N®,267/36, ? CONDITIONS

Repairshould be wﬂ:hin Plinth Ievel vinthout changlng onglnal structures
Proper set back as shown in the plan are to be maintalned

Traditional Access should be maintained. '

There Is excess road to. the party concerned

This @rem hm-.hayst reserve the rlthlq rlvoto any permit iuued by this Gram Panchnyﬂ
if any lmegularities are found, such uhlu statement miss-represontation of say material
_passad, spproved of Ghown in the applknionloa which the pcrmit was bnud

] ¥
This permission shall be nitd for ever til:l the constrnchon work started
and completed thereon from the date of i issue of this permisslon He has paid the

respective fees to the tuse of Rs. 500/~ ?i?E‘iva hunsicred  Onl x]by receipt
No.0DT, dtd._31.12. 1987, | _r |

This carries the embossed seal of this Pnnchyat office of the village Pmcluyat ol'

Mandrem om 3]:12,'1231“ /‘9\
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. Frens. 123 Ll
52 GRAM PANCHAYAT MAHDREM
.. Tal. PER}EM - GOA 403 527 Lo
st el IR 4@ Rixg, 0. U0 - FE]
Ref. No VPH/RPF/436/ 83-89. nay 31341988,

OCCUPANCY CERT‘II‘ICR'E

This is to certify that Shri / Sheimati  ROBERT  PAULY FERNANDES »

resident of __. Junaswads, Mamsirer IS having a Resxdentlai House
O bearing No. _435___ | situated at June swada , Momerem

. . 5 T -
in Pernem Taluka Goa, in property known as ATODCHRACHO MORVO KADIL

387/36,.

surveyed under No in our Panchayat Jurisdiction.

Further Certifying that Shri _ ROBERT PAUIU FERMANDES s
Occupying the said premises bearing No- 43¢ situated at Jus2swada,
Hankren, Pernem from month of _March, 1883,
C

,gcrerary
Mandre

Village Pancha}qfemtnx-Gom
Pernem Goa

Certified that this is a True Coov
Pemem 40 n{ mff >0/

[==3
AASH GAONKAR
LOM. LLB
NOTARY

PrRNFM TALUKA

KJj o [25F />0

NOTARIAL

NOTARIAL | N'O.TA.P.I‘I.AL
| |



Rt

A

WA I

AT IR DA

B.COM, LLB

NOTARY
NFM TALUKA

A, A. SHETGAONKAR

PfR
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,)::/6"/’?/0(7

~o
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NOTARIAL
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360 ANNEXURE F

GOA COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Science, Technology and Environment (Govt. of Goa)
4* floor, Dempo Towers, Patto, Panaji
WWW.CZMA.20a.00V.1n

Ref. No. GCZMA/N/NOT Matler [ 19-20 [ 0] | 3324 Date:| 2 /0]/202

DIRECTION UNDER SECTION S OF THE ___ENVIRONMENT
(PROTECTION)ACT. 1986, READ WITH RULE OF THE ENVIRONMENT
(PROTECTION)RULES, 1986.

Ref.: (1) Order of the Hon’ble National Green Tribunal dated 23/3/2023 passed in
Original Application No. 18 of 2023 (WZ).

WHEREAS, the Goa Coastal Zone Management Authority (hereinafter referred
to as ‘the GCZMA’ in short) has been constituted by the Ministry of Environment &
Forests (MoEF), Government of India pursuant to the directions of the Hon’ble Supreme
Court of India to deal, inter alia, with violation of the Costal Regulation Zone (CRZ)

Notification 2011 and implementation of the CRZ Notification.

AND WHEREAS, Mr Umesh Jagannath Phadte had filed an Original Application
No 18 of 2023 wherein he sought for direction to be issued to GCZMA to demolish the
structures of Dolphin Beach Resort, Oasis Restaurant & Bar, located at Junaswada,

Mandrem Beach, Mandrem. Goa.

AND WHEREAS, Mr Umesh Jagannath Phadte in the petition had stated that the
GCZMA had ecarlier passed three orders dated 02_._0:5__.2019, 11.06.2019 and 10.02.2020
regarding demolition of the structures belonging to Dolphin Beach Resort, Oasis
Restaurant & Bar, located at Junaswada, Mandrem Beach, Mandrem, Goa.

AND WHEREAS, the GCZMA in its reply to the Hon’ble National Green
Tribunal has stated that the demolition orders were complied by Dolphin Beach Resort,
Oasis Restaurant & Bar as per the report of the Deputy Collector. Further, the GCZMA

sought time before the NGT to place the documents on record.

AND WHEREAS, the Hon’ble National Green tribunal vide order dated
06/03/2023 directed the GCZMA to check the current position of the spot as to whether
there are illegal structure standing thereon, which is being stated by twe Mr Umesh

Jagannath Phadte in his petition before the NGT.
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AND WHEREAS, the Expert Members, along with the Field Surveyors of the
GCZMA carried out Site Inspection on 15.3.2023 and observed the following structures
are existing at the site.

4 Ground plus one wooden structure abetting to the beach towards the .
landward side. P.C.C. and tiled flooring
~.  Bar Counter with kitchen permanent structure R.C.C.slab/Staircase
~ii.  Behind the bar cottage permanent structure comprising of two rooms
Jv.  Behind toilet was observed with water tank, Toilet is permanent structure
v:  Cottage of permanent nature comprising of 2 rooms
v, G+l R.C.C. permanent structure villa comprising of 3 rooms on the first
floor and 3 rooms on the Ground floor.
i, Stage was observed. It is in concrete /P.C.C.
viii.  Staircase of laterite to approach the shack from the beach
_A4X. 27 Sunbeds were observed on the beach.

AND WEREAS, based on the Petition filed before the Hon’ble NGT, the Site
Inspection report and the directions of the Hon’ble NGT the Authority issued Show
Cause Notice bearing No. GCZMA/N/NGT MATTER/19-20/01/2988 dated 30/03/2023
to Dolphin Beach Resort, Oasis Restaurant & Bar through Robert Fernandes, with
regards to the structures in Sy No. 267/36 of Mandrem Village, located within the
distance of 0-200,ts from HTL with a direction to remain present for a personal hearing

on the 13/04/2023 at 3.30 p.m .

AND WHEREAS, the matter was placed in the 340" GCZMA Meeting held on
13/04/2023.The proceeding at the hearing is that, “Proceeding: Adv G. Naik for the

Respondent present and seeks time to file reply. Adv undertakes to file vakalatnama ”

AND WHEREAS, the matter was placed in the 340" GCZMA Meeting held on
13/04/2023.The Authority decided that, “The Authority considered the request and posted
the matter on 11/05/2023”.

AND WHEREAS, the matter was placed in the 347" GCZMA Meeting held on
22/06/2023.The proceeding at the hearing is that, “Complainant absent. Adv Abhijit

Gosavi present for the Respondent ”

AND WHEREAS, the matter was placed in the 347" GCZMA Meeting held on
22/06/2023.The Authority decided that, “The Authority directed the Respondent to
collect the inspection report and posted the matter 06/07/2023 at 3.00pm”

AND WHEREAS, the matter was placed in the 348" GCZMA Meeting held on
06/07/2023.The proceeding at the hearing is that, “Complainant Umesh Phadte @_f‘)sent.
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Advocate D. Gosavi for the Respondent present and Sought time in filing written

arguments ”

AND WHEREAS, the matter was placed in the 348" GCZMA Meeting held on
06/07/2023.The Authority decided that, “The Authority has noted that this is a Court
direction matter and that this matter was given a direction to dispose within the time
frame imposed by the Hon’ble NGT. Hence directed the Respondent to file the written
Arguments before 15/07/2023 and posted the matter for orders™.

AND WHEREAS, the matter was placed in the 364" GCZMA Meeting held on
23/10/2023.The proceeding at the hearing is that, “Complainant absent Respondent

absent”

AND WHEREAS, the matter was placed in the 364" GCZMA Meeting held on
23/10/2023.The Authority decided that, “The Authority decided to adjourn the
pronouncement of order as both the parties were absent for the hearing. Notice to be

issued to the parties to remain present for pronouncement of order on 16/11/2023.
368 on 16/11/2023

AND WHEREAS, the matter was placed in the 378" GCZMA Meeting held on
22/12/2023.The Authority decided that, “The Authority perused the documents and

objections raised by respondent perused the documents and decided as under:

The Authority noted that the GCZMA had ecarlier passed orders in the same matter
on two separate occasions, once in the year 2019 and again in the year 2020. That in the
year 2020, the Authority had considered the same documents and had decided the matter.
That the Authority was also in receipt of the Compliance Report from the Deputy
Collector and the SDM of Pernem had submitted a status of the Demolition Order; stating
via letter dated 30/09/2020 that the Respondent had demolished the structures and paid

the penalty.

That one Mr Umesh J Phadte had approached the Hon’ble NGT in O.A. 18/2023
wherein; it was challenged that the illegal structure was still standing and the same was
not demolished. The Hon’ble NGT directed the GCZMA via its order dated 6/3/23
directed as under, “In view of above facts, we direct respondent No.I to ..............give
the current position of the spot as to whether there is illegal structure standing thereon,
which is being stated by the applicant”. The Authority conducted a site inspection and
various violations were noted for which Fresh Show Cause notice dated 30/03/2023 was
issued. The Respondent filed his reply and relied on the same documents he had elied
upon when the Authority passed the Order dated 10/02/2020.

|
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The present Authority heard the parties perused the documents and raised two

issues:

(i) Whether the Respondent has valid permissions from the Competent Authorities
to erect structures shown on the Photographs of the Site Inspection Report dated

15/03/2023 and were constructed prior to 1991.

(ii)) Whether the Respondent had NOC / permission for Shack in the property
bearing Sy No. 267/36 of Mandrem Village and is constructed as per approval.

The Authority clarifies that even if the Complainant had withdrawn his Complaint,
the Authority takes Suo Moto Cognizance of the Complaint as this is a damage caused to
the environments and Further, Since the GCZMA is an enforcing Authority and its main
purpose is to control, minimize and protect environmental damage. Hence the Authority
is proceeding with the matter in bringing it to its logical end. The Authority proceeded

with the issues
ISSUE - 1

With Regards to Bar Counter with kitchen permanent structure

R.C.C.slab/Staircase.

The Respondent has sought to rely on the permit no 15/88-89 dated 4/5/88 issued
to Paulu Robert Fernandes, having house no. 419; wherein description of the house
gi\;én is a katcha house. Firstly, while perusing the description it mentions of
reconstruction of the katcha house, but the survey no has been tampered with and got the
Sy No. adjusted to 267/36. Secondly, the printed permission varies the typed area into
another font as if the same has been copied and pasted to suit / go well with the Case of
the Respondent. Thirdly, the Plan Attached does not have the signature of the Applicant
and neither is there any area statement mentioned, the layout is not as per the prescribed
terms as required to present the plan for approval. The Respondent has failed to show the

elevation and inscribe the dimensions on the plan. Further, the approval does not speak if

the same was given for the ground floor structure or the G+1 structure.

From the structure present on site and from the photos annexed, it is evident and further
also proves that the structure has been recently constructed. It is also seen that the
approvals produced were granted for the structure existing at that point of time. That the
structure existing as of today is not in the same position as it existed in the year 1988.
The Respondent has failed to produce the Completion Certificate and other supporting

documents to prove the existence of the structure prior to 1991and hence in view of the

above such major discrepancies have been noticed and as such cannot be taken on record.
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furthermore, has change the nature of the structure warrants the structure to be illegal and
erected without any approvals. The Respondent seeks to rely on the house tax receipts.
That in all probability the House Tax Receipt could have been issued for the katcha house
and now since the house is not in the same position as it was standing earlier this house -

has been reconstructed without any approvals and hence illegal.

The Respondent has not produced any documents of Ownership or Title to the Property
but only these letters with manipulations and discrepancies and hence the Respondent has
not come clear on the issue of his connection with the ownership or Title to the property
and the validity of the permissions/plan as the plan does not bear and signature/stamp of
the Technical officer (PWD). The Panchayat is not a technical approval body and hence
is not well conversant with the measurements and needs to get technical approval before
issuing any approved plan. In this case the Plan produced by the Respondent is only
signed by the Secretary of V.P. Mandrem, Pernem and is crossed his jurisdiction in
issuing this plan in view of the discrepancy the plan and the permission cannot be relied
upon to prove that permission was issued as the Secretary was in accordance with the

procedure and law.

The Respondent has also sought to rely on the Occupancy Certificate dated 31/3/1989
and there is also a discrepancy in the House Number. Firstly, In the 1% para it says Paulu
Robert Fernandes is having residential house no 419and in the 2"para it says the
premises bearing house no 819. The occupancy certificate is not issued in terms of the
approvals but just a statement saying that he is residing at that premises. Secondly, the
Occupancy Certificate appears to be a computer-generated certificate issued in the year
1989; which is very strange as in those years there were no computers in Goa State and as
such computers have only come to Goa in the early 90’s. Hence, since there is a

discrepancy noticed the documents produced cannot be taken on record.

The Respondent sought to rely on the Survey Plan which depicts only one structure
standing in the property bearing Survey No 267/36. The very fact only one structure is
figuring on the plan submitted and other structures which also incidentally belong to the
Respondent but not figuring on the plan, creates a doubt in the minds of the Authority
and since the Respondent has failed to prove the status of his structures, it goes beyond
doubt confirming all the discrepancies and as such the same cannot be considered to be

legal and existing prior to 1991.

With Regards to Behind the bar cottage permanent structure comprising of two
rooms
The Respondent states that he has the requisite permission dated 10/05/1986 issued by

the Village Panchayat of Mandrem for reconstruction of two rooms. The Village

Panchayat had issued the Occupancy Certificate dated 31/03/1987 for the structure. Th

5
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permit no 4/86-87 was issued by the Gram Panchayat to Smt. Jonita Almus Roji
Fernandes, who is residing at house no 369. The Respondent has failed to prove the
connection between himself and the person to whom the permission was given to by the
Gram Panchayat. Since the Document does not pertain to the Respondent, the same
cannot be taken on record. It has been noticed that the Plan attached to the permit has the
North Indicator pointed in two different directions. The Layout of the structure was not
produced. The Front elevation shows G+1 and the layout of only two rooms is shown.
The Plan does not bear the signature of the person applying for approvals nor is the plan
complete in terms of the building laws. Further the plans cannot be released by the
Panchayat without Technical approval, the Secretary has crossed his powers and issued
the Plan. The Plan drawn again does not have the signature of the Applicant. The plan
does not have the specifications without which this plan cannot be executed on site. The
plan shows the front elevation as G+1 and the layout of only ground floor. In view of
these discrepancy the plan and the permission cannot be relied upon as is it not approved

in terms of law

The Occupancy Certificate does not state if the construction on site is as per approvals or
not. It only states that Jonita Almus Roji Fernandes is residing in the house. There is no
connection shown of ownership produced to prove the legality and hence this document

cannot be taken on record.

Incidentally, both the Occupancy Certificates were issued at the end of the financial year
one in 31/03/1987 and the other 31/3/1989 of which again creates doubts in its veracity.
Hence the permanent structure comprising of two rooms Behind the bar cottage has to be
demolished

With Regards to Behind toilet was observed with a water tank and the Toilet is
permanent structure.
With Regards to this violation the Respondent has not defended the toilet and the water

tank hence the same has to be demolished as it stands without approval.
With Regards to Cottage of permanent nature comprising of 2 rooms

The Respondent states that the two rooms were constructed prior to 1982 and that the
Gram Panchayat had allotted the house no 368 for the structure. That the reconstruction
permission was granted on 14/4/1986 and has permit no. 2/86-87 issued to Smt. Jonita

Almus Roji Fernandes who was residing at house no 368.

The Respondent has failed to prove the connection between himself and the person to
whom the respective permission is given by the Gram Panchayat. Since this Document
does not pertain to the Respondent, the same cannot be taken on record.However, the

)
Plan attached to the permit has the North Indicator pointing in two different directions{/

6 gxfﬁ;/,
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The Layout of the structure has not been produced. The Front elevation shows G+1 and
the layout of only two rooms is shown. The Plan does not bear the signature of the person
applying for such permissions nor does the plan have the signature/approval from the
Technical Section Officer as the Secretary is not the technical officer such plan cannot -

be sanctioned by him hence the plan is incomplete and bad in terms of the building laws.

The Occupancy Certificate does not state if the construction on site is as per approvals or
not. It only states that Jonita Almus Roji Fernandes is residing in the house. There is no
connection of ownership produced to prove the legality of the structures and hence this

document cannot be taken on record adn has to be demolished.

With Regards to G+1 R.C.C. permanent structure Villa comprising of 3 rooms on
the first floor and 3 rooms on the Ground floor.
The Respondent has produced another approval from the Gram Panchayat of Mandrem

bearing no VPM/RPF/436 dated 31/12/1987 having permit no 7/87-88 issued for

erection of building.

The Approved Plan is not to scale and does not have any specifications as required for the
sanctioning of the plan. This approval creates a doubt in the minds of the Authority, as
the plan sanctioned does not have the required and compulsory area statement nor does
the Plan have any signature of the person applying for such construction permissions nor
are there any details of the first floor showing dimensions on the Plan submitted nor does
it have Technical Section approval on the plan. Since the Secretary is not a technical
officer the Technicality of the Plan and the layout has to be approved by the Technical
Section Officer from the PWD and that’s the Procedure as per law and the Secretary has

crossed his powers and jurisdiction hence the same is not binding in law.

It seems from the face of such documents that the Respondent has indeed created these
documents to benefit his case. These produced permissions were an afterthought created

to save the structures from demolition.

The Respondent has not produced any documents of the stage but goes one step ahead
and states that the stage has a house no 436/1. From the face of this, it is to be noted that
a house number is only issued for a standing house and not a stage or a platform cause
this stage of a Platform is not a house in any form or imagination. Then he takes the
defense that the plinth is of an old house which is again a creation of records to protect

the structures from being demolished.

With Regrds to Staircase of Laterite Stone to approach the shack from the beach

The Respondent states that the same has to be removed as it has been laid / erected with
laterite stones right on the beach and is in gross violation of the CRZ Notification 2011.

The access created is right into the Restaurant of the Respondent and the same has bee
7
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illegally laid / erected to facilitate the guests of the Respondent. Since the Respondent

does not have any valid permissions or approvals the staircase has to be demolished.

The Respondent has destroyed the natural vegetation but cutting the same and maked a

pathway for easy access to the beach for his guests.

With Regards to 27 Sunbeds were observed on the beach.

The Respondent has paid the penalty for illegally laying the Sun-beds on the beach

without permission. Hence the same has to be removed.

In view of the above the issue [ is answered in the negative and has to be demolished as it

is erected in violation of the CRZ Notification 2011.

ISSUE I

With Regards to Ground plus one wooden structure abetting to the beach towards
the landward side. P.C.C. and tiled flooring

The Contention of the Respondent is that he has constructed the structure as per the
permission issued by the GCZMA dated 12/01/2021.

The Authority had granted permission for the erection of temporary shack made of wood
and or natural biodegradable material only in the property bearing Sy No. 267/36 of
Mandrem Village. The Permission granted has to be read along with the terms and

conditions of the NOC issued and the Plan in accordance with the NOC.

The Authority noted that the contentions of the Respondent is that the Shack is erected as
per the Terms and conditions of the approval NOC. However, if we peruse the approval
at condition 5 of the NOC states that “if there is any change in the project profile a fresh
reference would have to be made to the GCZMA". The Respondent did not adhere to this
condition as the plan attached to the NOC with regards to the shack does not have a first

floor. The Respondent has violated the Condition 5 of the NOC moreover,

condition 10 of the NOC states that : “the said structure should be one meter above the
ground on stilts of wooden poles wherever possible. However, the ground clearance

should not be more than 1.5m”.

condition 21 of the NOC states that “Al/ the structures shall be of ground floor in nature”

the Respondent has erected a first floor thereby violating the permission dated

12/01/2021.

condition 23of the NOC states that“you shall not barricade the proposed site” The
Authority noted that the shack has been barricaded and thereby violated the NOC
12/01/2021. >
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Further, the Authority decided to enforce the condition 7 which states that the GCZMA
reserves rights to revoke this recommendation / clearance without prior intimation of non
compliance of one or more condition, this gives rights to the GCZMA to revoke the
permission as the Respondent has violated condition 5, 10, 21, 23 of the NOC dated -
12/01/2021. Hence the Authority decided to revoke the permission / NOC dated
12/01/2021.

The Authority concluded that the permissions /occupancy certificates do not synchronise
with the violations recorded and existing on loco for the reason mentioned herein above.
The violations that have been done by the respondent is much after 1991 which are
against the permission so granted by the statutory authorities. The Authority noted that
the subject matter of violations is the same as decided by the Authority in its 217"
GCZMA Meeting. The Authority also noted that the permission produced are an after
thought documents created to save the violations.

The permit produced have flaus in itself, the Respondent should have first sought
permission from the Technical Section Officer of the PWD / Town Planning department
after which Panchayat approval could have granted approval. The Authority noted that
the approved plan does not have approval from Town Planning Department although it
existed since 1974, further since the permission is for reconstruction the plans do not
show the existing and the proposed structure, the measurements details are not shown,
the area statement is not shown and moreover,as per the Town Planning Act 1974
showing the staircase as a single flight is against the law and is not approved. However,
the plan produced by the Respondent has only a single flight stair. Inorder to get the plan
approved double flight stairs have to be shown with a land in between the first flight and
the second flight. Hence the so-called approved plan is bad in law and cannot be
considered as an approved plan.

That the same structures were the subject matter of the demolition order dated
02/04/2019 and 15/07/2019 and10/02/2020 and since the Deputy Collector & SDM
Pernem has given a statement that the Respondent Dolphin Beach Resort Ouasis Bar &
Restaurant through Robert Coutinho has carried out the demolition and paid the penalty
is accepted. It clearly indicates that the structures were demolished and now the
Respondent has re-erected the structures without any approval. Since the structures are
illegal as mentioned above the same calls for demolition. And further as the Respondent
has violated the permission bearing Ref no GCZMA/N/Shack-Hut-Cott-Tent/20-21/
35/1579 dated 12/01/221 stands revoked. The authority thus deemed it fit to confirm the
SCN by issuing directions to demolish the illegal structure mentioned in the show cause
notice i.e (i) Ground plus one wooden structure abetting to the beach towards the
landward side. P.C.C. and tiled flooring, (ii) Bar Counter with kitchen permanent
structure R.C.C.slab/Staircase, (iii)Behind the bar cottage permanent structure
comprising of two rooms, (iv) Behind toilet was observed with water tank, Toilet is
permanent structure, (v) Cottage of permanent nature comprising of 2 rooms, (vi) G+/
R.C.C. permanent structure villa comprising of 3 rooms on the first floor and 3 rooms on
the Ground floor, (vii) Stage was observed. It is in concrete /P.C.C., (viii) Staircase of
laterite to approach the shack from the beach, (ix) 27 Sunbeds were observed on the
beach and revoking the permission Ref no GCZMA/N/Shack-Hut-Coti-Tent/20-21/

35/1579 dated 12/01/22] .

0
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NOW THEREFORE, the GCZMA in exercise of the powers conferred under
Section 5 of the Environment (Protection) Act, 1986 (Central Act 29 of 1986) read with
sub-rule (3) (a) of Rule 4 of the Environment (Protection) Rules 1986, and read with
power vested with the GCZMA vide Order 8.0. 6071 (E) dated 27/12/2022 issued by the
Ministry of Environment & Forests, Government of India, hereby directs Robert
Fernandes, Proprietor of Dolphin Beach Resort, Oasis Restaurant Bar| to demolish
the illegal structure mentioned in the show cause notice i.e (i) Ground plus on; ﬁooden
structure abetting to the beach towards the landward side. P.C.C..and tiled flooring, (ii) |
Bar Counter with kitchen permanent structure R.C.C.slab/Staircase, (iii)Behind the bar
cottage permanent structure comprising of two rooms, (iv) Behind toilet was observed
with water tank, Toilet is permanent structure, (v) Cottage of permanent nature
comprising of 2 rooms, (vi) G+1 R.C.C. permanent structure villa comprising of 3 rooms
on the first floor and 3 rooms on the Ground floor, (vii) Stage was observed. It is in
concrete /P.C.C., (viii) Staircase of laterite to approach the shack from the beach, (ix) 27
Sunbeds were observed on the beach situated in Sy No. 267/36 of Mandrem Village,
Pernem Goa, as decided in the 378" Meeting of the GCZMA held on 22/12/2023, and
further to restore the land to its original condition, within 30 days from the date of receipt
of this order. The Dy. Collector & S.D.O, Pernem, Goa to verify if the said structure is
demolished as per these directives failing which the concerned Deputy Collector/ S.D.O
shall demolish the structure to enable restoration of land to its original state within 15
days and recover the expenses incurred from Robert Fernandes, Proprietor of Dolphin
Beach Resort, Oasis Restaurant Bar, as the arrears of land revenue. Further, Dy.
Collector & S.D.0O, Pernem, Goa is required to submit a compliance report in respect of
above directions to the GCZMA within next 3 days of expiry of the aforementioned time

period of 30 days.

Further the Authority in the same meeting 378" GCZMA Meeting held on
22/12/2023 has revoked the permission Ref no GCZMA/N/Shack-Hut-Cott-Tent/20-21/
35/1579 dated 12/01/221 situated in Sy No. 267/36 of Mandrem Village, Pernem Goa.

The proceedings are disposed off accordingly.

For and on behalf of the
Goa Coastal Zone Management Authority

Member Secretary (GCZMA)
To, ole
1. Robert Fernandes, Proprietor of Dolphin Beach Resort, Qasis Restaurant Bar,
Junaswaddo, Mandrem Goa.
I o
Copy to:




370

- The Collector & District Magistrate (North), Office of the Collector (North),

Collectorate Building, Panaji-Goa. .. for information and necessary action.
The Dy. Collector& SDO of Pernem, Goa....... who is required to enforce these
directions.

Mr Umesh Phadte, resident of House no 288. Sada Niwas, Near Mahalaxmi Bandor,
Ponda, North Goa.

11



371 ANNEXURE G

Date: 07.06.2023

From,

MR. ROBERT FERNANDES, TSeoder-Secretary
Proprietor of Dolphin Beach Resort, C.Z.M. Q—O ™
Oasis Restaurant Bar, Inweard No..,. e,

Date:.© 7075|2022,

Junaswaddo, Mandrem, Goa.

To,

THE MEEMBER SECRETARY,

Goa Coastal Zone Management Authority,
4" Floor, Dempo Towers,

Patto, Panaji- Goa.

REF.:- 1)Show cause notice issued under section 5 of the Environment
(Protection) Act, 1986, Read with Rule 4 of the Environment
(Protection) Rules, 1986 bearing  reference no. GCZMA/N
/NGT matter /19-20/ 01/ 2988 dated 30.03.2023.

2) Our Reply dated 11.05.2023
3) Report prepared by the surveyor of GCZMA handed over
during the hearing on 13.06.2023.

SuB: Additional reply in the matter/response to the report by the surveyor
of the GCZMA.

Respected Madam,

I. The undersigned in response to the show cause notice dated
30.03.2023 had filed detailed response dated 11.05.2023 alongwith
all the relevant permissions /approvals to demonstrate the fact that
the structures of the undersigned are legal structures and have
requisite permissions interalia including permissions from the

GCZMA, wherever required. ]t is stated that during the proceedings
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before the GCZMA on 13.06.2023, this Hon’ble Authority was
pleased to handover a report purportedly by the surveyor of the
GCZMA and the undersigned was given time to respond to the

same.

The undersigned is filing the present additional reply to respond to
the said report. The perusal of the contents of the report prepared by
the surveyor fortifies the stand of the undersigned that the structures
in question are legal structures which are either existed prior to CRZ
coming into force and/or structure put up in accordance with

approvals granted by the GCZMA.,

. The report clearly mentions that the area which has been mentioned

in the plan approved by the GCZMA is same at the loco and
structures “A” to “G” as demarcated in the approved plan (at page
['7 of the reply) are same at the loco. The total area also mentioned
i.e. 539.24 sq.mts is same as the area approved shown in the plan of
approvals by the GCZMA. The detailed structure wise response to

the each of these structures is given in the table hereinafier:-
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Sr. Structure Remark

No.

I. |Ground plus one OUR REPLY DATED 11.05.2023:-
wooden  structure
abetting to the The structure in question is in terms
beach towards the of permission granted by GCZMA
landward side. dated 12.01.2021. The structure is
PC.C and tiled strictly in accordance with the
tloor in survey no. approved plan attached to the said
267/36 of | permission. (Refer Annexure A
Mandrem Village. Colly of our reply )
Demarcated as RESPONSE TO REPORT:-
structure ‘A’ in the
approved plan and As per the surveyors report the area
also in surveyor |is as per the approved plan, the
report. structure is constructed in the terms

of the plan approved by the GCZMA.

Area shown as
63.00 sq. mts

II. | Bar Counter with | OUR REPLY DATED 11.05.2023:-

Kitchen permanent
structure RCC.
slab/staircase in
survey no. 267/36 of
Mandrem Village.

Demarcated as
structure ‘B’ in the
approved plan and
also in surveyor
report.

Area shown as 42.00
5q. mts

The structure is in existence prior to
the 1984 and presently allotted House
no. 419 by Village Panchayat
Mandrem. The said structure was
reconstructed in the year 1988 in
accordance with the reconstructed
permission dated 04.05.1988 and plan
attached thereto. The existence of the
structure is also duly acknowledged by
GCZMA in the plan attached with
permission dated 12.01.2021 (refer
Annexure B Colly of our reply)

RESPONSE TO REPORT:-
As per the surveyors report the area is

as per the approved plan, the structure
is as shown in the approved plan

| approved by the GCZMA.
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II. | Behind the bar | OUR REPLY DATED 11.05.2023:-
cottage  permanent
structure comprising | Structure in question is in existence
of two rooms in |atleast since the 1982 and has been
survey no. 267/36 of | allotted house no 369 by the Village
Mandrem Village. Panchayat. The structure presently at
sight is in accordance with the
Demarcated as reconstruction  permission  dated
structure ‘C’ in the 10.05.1986 and plan attached thereto.
approved plan and | The existence of the structure is also
also in surveyor duly acknowledged by GCZMA in
report. the plan attached with permission
dated 12.01.2021 (refer Annexure C
Area shown as 61.00 | Colly of our reply)
sq. mts
RESPONSE TO REPORT:-
As per the surveyors report the area is
as per the approved plan, the structure
is as shown in the approved plan
approved by the GCZMA.
Report admits and acknowledges the
fact that structure has permission
which are prior to year 1991.
IV. | G+l R.C.C. | OUR REPLY DATED 11.05.2023:-

Permanent structure
villa comprising of 3
rooms on the first
floor and 3 rooms on
the ground floor in
survey no. 267/36 of
Mandrem Village in
survey no. 267/36 of
Mandrem Village.

Demarcated as
structure ‘D’ in the
approved plan and

[ no.

The structure is an old and existing
structure bearing house no. 436,
records of which are available with the
village Panchayat since the year 1984
and the same has been allotted house
436. The structure was
reconstructed vide reconstruction
permission dated 31.12.1987. The plan
attached to clearly shows that the
structure is a ground + 1 structure and
has 3 rooms on ground floor and 3

 rooms on first floor. The structure at

the site is strictly in accordance with
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also in surveyor
report.

Area shown as
198.00 sq. mts

the said plan. The existence of the

structure is also duly acknowledged by
GCZMA in the plan attached with
permission dated 12.01.2021 (refer
Annexure E Colly of our reply)

RESPONSE TO REPORT:-

As per the surveyors report the area is
as per the approved plan, the structure
is as shown in the approved plan
approved by the GCZMA.

Report admits and acknowledges the
fact that structure has permission
which are prior to year 1991.

Cottage of permanent
nature comprising of
2 rooms in survey no.
267/36 of Mandrem
Village,

Demarcated as
structure ‘E’ in the
approved plan and
also in surveyor
report.

Area shown as 69.09
sq. mts

The structure consisting of 2 rooms is
in existence since the year 1982 at least
the structure was reconstructed in
terms of reconstruction permission
dated 14.04.1986 and presently as per
the approved plan attached to the
reconstruction  permission  dated
14.04.1986. The existence of the
structure is also duly acknowledged by
GCZMA in the plan attached with
permission dated 12.01.2021 (refer
Annexure D Colly)

RESPONSE TO REPORT:-

As per the surveyors report the area is
as per the approved plan, the structure
is as shown in the approved plan
approved by the GCZMA.

Report admits and acknowledges the
fact that structure has permission
which are prior to year 1991.
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VI Behind toilet was | The structure is in existence prior to
observed with water | 1991.
tank, Toilet is
permanent structure
in survey no. 267/36
| of Mandrem Village
Demarcated as
structure ‘F’ in the
approved plan and
also in surveyor
report.
Area shown as 2.25 |
sq. mts
VII | Existing survey | RESPONSE TO REPORT:-
Shown in the plan
Structure not part of the SCN. Any
Area as per survey |event of the matter the report clearly
plan 103. 00 sq mts | states that the same is shown in the
survey plan and also the area is same as
( Not part of the | shown in GCZMA approved plan.
show cause notice)

VIII | Stage was observed. It | The structure is in existence prior to the
is in concrete/P.C.C. | year 1991 and infact the village
in survey no. 267/36 of | Panchayat had issued/allotted house no.
Mandrem Village. 436/1 to the said structure. What is

present at the sight is the plinth of the
said structure. The structure was

' initially used as a store room for fishing
net and related activities.

IX. | Staircase of laterite to | This is a traditional approach to the
approach the shack | beach which has been used by the
from the beach in | locals/fishermen for decades. There is
survey no. 267/36 of | no concrete involved and it is purely a
Mandrem Village. traditional access made up of laterite.
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27 sunbeds were | Sunbeds in question does not belong
observed on the beach | to the undersigned. No sunbeds at the
in survey no. 267/36 | loco presently.

of Mandrem Village.

4. From the aforesaid it is amply clear that the structures of the

undersigned are legal structures and that there are no violations qua
CRZ regulations and consequently the show cause notice under

reply is required to be discharged.

. As regards the reference to the demolition order dated 10.02.2020

the same has no relevance in respect of subject matter of the present
proceedings and the structures which are subject matter of the
present proceedings are completely legal structures as demonstrated

herein above,

In the above circumstances, the undersigned humbly submits before
your good office to discharge the show cause notice and not to

proceed any further in the matter.
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# ~In the above conspectus. the undersigned most humbly request your
good office kindly afford the undersi gned opportunity of hearing to ex-

plain the aforesaid alongwith relevant documents .

Yours Faithfully,

Pl

MR. ROBERT FERNANDES
Dolphin Beach Resort
Oasis Restaurant Bar
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Certified that a True Coow
Pernem “n L

M. S.
A. A, SHETGAONKAR
B.COM. LLB

NOTARY
PFRNFM TALUKA

ﬁﬁﬂ <31 » I2¢5"7}’2’°’7

ey ]
’ s,
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frooe. 123

GRAM PANCHAYAT MANDREM
Tal. PERNEM . GOA 403 52 . Q0

AR YRR RF, qr. ooy - sime

314321989,

die

Ref. No. VPM/PRE/ 419/88-89, -

OCCUPANCY CERTIFICATE
——=> VT ANLY CERTIFICATE

This 1s to certify that Shri / $eiati  PAULU  ROBERT — FERNANDES

1 resident of J4mamwada, Mamdrem, ;o having a Residential House
bearing No. _ 418 situated gy Jdmaswada, Mandrew
} in Pernem Taluka Goa, in property known as " 0> SHORACHO MORVO KaDIL, 3
; surveyed under No _267/3%, in our Panchayat Jurisdiction.
e N

Further Certifying that Shri ___ PAUW iXOBERT FERNANDES e

Occupying the said premises bearing No i

i
; a >

situated at JY¥raswz da,

Pemem from month of Mareh,1939,

2V /Secrerary
Sec e[ary V. P.Mandre

" Village PanchayatPcmem'Goa'
Pernem Goa

Certiﬂed that this ls a True Com

Pemem sn U é >0 /(7
AB@

A. A, SHETGAONKAR
B.COM. LLB
NOTARY

N PrRNFM TALUKA

69‘ No 1253 /20/9

NOTARIAL | | NOTARIAL | NOTARIAL |
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Certified tnat t\his is @ True Cobv
Pemem ~n_11 Dﬁr.’lf@‘?
o .
M. -
A, A, SHETGAONKAR
B.COM. LLB
NOTARY
PPRNFM TALUKA
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Certified that Isfg True Cooy
Pernem “in “LU T')”Qlff'

A. A, SHETGAONKAR
B.COM. LLB

NOTARY
PERNFM TALUKA

Lag. o |249/=2017
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' A5
Gt 1/15/(10) /84-LAYD -
Govt. of Goa, Daman and Diu
Ferest & Agriculture Deptt,,
" Seuretariat-Panaji, -
- Dated: 19th Noveniber,1905,

REIIFPICATION
In exercise o5 the Powers confuerred by section 65 read witl
section: 83 of the Goa, Daman and Diu Village Panchayats Regulat+
ions, 1962 (Regulation No. 9 or 192 ) and a1l other powers
enabling him in fhat Lehall, tha Lieutenant Governor of Goa,
Daman and Diy hereby makes the following Rules, so as to further

amend the Goa, Damgp and Diu Village Panchayatg (Regulation
of Buildings) Rules, 1971, namely;-

1. Short title and commencement:-_(1) These rules may be called

the Goa, Daman ang Diu Village Panchayats (Regulation of Buil-
dings) (Amendment ) Rules, 19g5.

(2) They shall come into force at once,

2. Amendment of Rule 3, - In rule 3 of the Goga, Daman and Diy
Village Panchoyats_(ﬂegulation of Euildlngs ) Rules, 1971,

(i) for clause (b) or Sub-rule (2) the folloking clause

o shall beigpbstitutnd,unumoly i—

Ot (b)) After eﬁ&ﬁirx~and verilication of title or the Proporty

sg as may be_nebessary, the Panchayat may’ grant Permission
¥ 2

Tor the Coiastruction of kacha house in Panchayat
without the aPproval of the Technical Officer Subject
to the,IOlOwing condifiong.

(£1) %y sub-clauge (14) ep clavse (b) or sub-rule (2)‘for

letters ang figures n g, 10,000/~ “,'the letters ang

figures u p, 25,000/« shall be Bubstituted;
(;ii) after clausg (a) of sub-rule (3) the

clause shall pe inserted, Bamely ;-
(aa )~ In cases of Vill - v0g

followiﬁg new
" wich came undep the Jurisdict-

ion or the Planning aind Development Authority,

. 4
the applicant shalx Submit L

the epplicatiag For
building Permission directly to the s+'ig

Authomity o
(iv) fop Sub-ryle (b), the 1

oliowing cub-rule Shall Lin
substltuted, Mamaely .o

"(L) ‘The Senior Toun Planner or the Flanning ang Devealoyiman s,

nuthority, as the case iy be,shall'whenover the
ppplicabions are referred or made to them, ComnLnicote
thei deci "in 1o tha Villape Panchayat or to them

PPl icant Concaernog, 28 Lhe case May be, wilkl)iy, one

#

Cont...?/-
b &
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o, Paeese s |
- GRaM pmemm? MANDREM  on
Ao Tl PORNBH . GSA 403527 Apresusee !

cwod | ORR dRAE W, ar. Geer -wEr oy
¢ , |
" Bef. e, wWJA_RFimsslss-a’r. by . Da _10-95-1986

The pennwsmn is granteﬂ to Shriimati Jonita Aimus Roii Fern
.. vesidént of Junas wada Mandrem - . Goa.under sec. 2 Amerndment
of Rufe 3-clause {1}b (i) of the notification Ne. 1 /15 {10} 84
LAND Date 12 Nov. 1985, Issued by the underSecretary (* and A)
secretadiat'Paniim for the Yeconstruction of Katcha house as
_describad below in the locslity Atod Choracho Morao Kadil in the ward
_JunasWida __ Mandrem, Perners reconstruction of building as
per for the spemf:eatzﬂn shown in the gttached plas with following

c&mﬁ‘aﬂs{
! Deceription of Katcha House, ..
ReConstruction of existing residential house. e, DRBFIFIY
*z&g, 363 st _Junas wada Mandrem in tha ;m:»psfrtg known a8
Atod Choracho Morao Kadils.no. 267/36 fm' regidential purpose, ot the estimated
+.aat of Bs. 25 G{;ﬂa‘—*‘m Twen%y five thousand ;:rn!y)

Eonditlo ns
1) To kit himself te the plan ag;{;rwai and statement therein.
2} The recosstiruction shall be as per pian appmved by the Viilage
Yy Panchayat and condition imposed on it
‘ 3j To inform the Panchayat ag scon as the reconstruction is complatad,
4} The reconstriuction permission shall be revoked ;
a} If the construction work is not as per the plan approval and
statement therein.

it Here is any false statement or any mis representation of
any material passed, approved, or shnwn m ﬂwaﬁplzuabﬂn on which
i pe.rmls.s‘an ving basged,
Thig permission shall be valid for ever m{ the conslruction
- wvork starfed and complated thereén from the date of issue of this
perinission. He hds paid the respective fees to the tune of Rs. 500/-
Rupees Five Hundred | only} by receipt No, 862
ditl. 10 -05 - 1986 . ©

This ¢arries the embosed seal of this Paﬁﬁhaya¥ ifice of the
Vitiage Panchaysi of xu?undmm, on _10-05-1986 4k

/{ . A ‘__}r.
qm : 3.3 Sarpanch
- fpa h m h
{ék ;‘—‘J)@‘V'Hage Paﬁgﬁayﬁm M i
.‘ . {‘j ]

AT

Parem { Soa

Pernem - Goa
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Ref. No. VPM/JARF/4/86-87

Froce -~ 221

GRAM PANCHAY;’fg 0 aprem i
-4 PERNEM - GOA 403527 ' a\

qw vEEa wig, al gy - AAT
Date 31-03 11987

OCCUPANCY CERTIFICATE

mus Roji Fernandes

This |s o certify that Shri/ Shrimati jonita Al

¢ Junas wada Mandrem " is having a Residential House

resident ©
< situ_ated qt Junas wada Mandrem

bearing No. 288
Atod Chioracho Morao Kadil

in Pernem Taluka Goa, in property known as

267136 ip our Panchayat Jurisdiction.

surveyed under No

Further Certifying that Shrimati _Jonita Almus Roji Fernandes 1s
Occupying the said premises bearing No.369 situated at
Junas wada Mandrem Pernem from month of March 1987
GRS et b r
AN . k27
.Figj ‘ " IC:T:}.\ e o 8 7R e .:h- ¥
' L 5 L
\ £ ’: \- _;f ’. ¢ b\"[-;-\ .d-ry
C\ . « P N PFM podre
Y o Secre -

Hemeil

Yo @ o ’}'
vV iklage Panchayat Mandrem

\*&
wwe pernem GoOa
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: | . FBooss 331
GrRaxM P ANCHAYAT M ANDREM
:  gu, PERNEM . GOA 403527 : an
= = vy -, bes) ~ ; \
i e AR ORI |, "L, UZW _-mar Anm—'»zt:e.'b
. Ref. No. VPMIJARFI2/368/86-87 Lo pgi VA DAABN0
" PERMITNO, 2/8687 .

X Thépermission is granted to Shrimati Jonita Aimus Roii Fe

resident of w- Goa.under $ec, 2 Amendment :

, «  ofRule3clause (1)b (i) of the notification No. 1/15 1(10) 84
5 L AND Date 18 Nov. 1985, issued by the under Secretary (F and A)
secretariat’ Panjim for the feconstruction of Katcha house as

described below in the Jocality Atod Choracho Morao Kadil in the ward

" Junas Wada ______ Mandrem, Pernem reconstruction of building 28
per for the spacification shown in the attached planwith following
gondilions,

Deceription of Katcha House.
neconstruction i existin residential house . _ pearing
jo. 368 _ at _Junas wada ________Mandrem in the property known as
Atod Choracho horao Kadils.no. 267/36 for residential purpose, &t the estinated
~ost of Rs. 25,000/-(Rs. Twe nty five thousand only).

conditions
1y To kimit wimself to the plan a_pprmfal and statement therein.
2} 'Thg_;&coﬂstructian shall be as pet pian--approve;i by the Village
panchayat and condition imposed on it. :
3) To inform tho Panchayat as scon as the reconstruction is completed.
4} The recanstruction permission shalt be revoked :
a) If the construction work is not as per the pian approval and
statement therein.

if there is any false statement or 20y mis representation of
any material passed, approved, or shown in the application on W hich
size permission was pased. ’ L
This permission shali be valid for ever ¢itl the construction
. work started and completed thereon from the date of issue of this
permission. He has paid the respective fees to the tune of Rs. 500i-
Rupees Five Hundred . only} by receipt No. 056 |
did. 14 -04-1986 - ‘

This carries the embosed seal of this Panchayat office of the
Vitlage Panchaysal of h&ndren, on 14-04-1986

¥ jf/g:ﬁgz y ’b, -

[ ] crear e M _ S garpanch

£ Sf'ﬁ{etsﬁ?dre ~F (‘ \/?1‘ S%ﬂpafjc_thave« Whear
Viliage Pancbayat‘%ﬁandrem;’ -¢ 1 Mjllage Panc ayat Maridig

Pernem - Goa . T ) o ) Pemem - Goa.




ZVINY YHOVIN O

Qvod e

IVIWNRVEL O L

)

00S:| e|20s
NV 1d 3.LIS

/ |

3SNOH
0350d0%d

ANVL
Olid3s

Lid
AVOS

. sos o
NY1d NOILVOOT

o [

EVNMA\,%N Fz51
P

L
£ . ¢

rio pA] = A7
W%Ww\\ut\w |
L Gt Gy

- | 4 09'Z e nn

SN %&m&\.ﬁ ,ﬁ\\

| " DOL:L 8feDs
NV ld 30014 1S¥i4
B ANNOYUD TWIIdAL

ul. ~ T

e ‘8¢l -4 ‘.$\ |
| & Q._«%\w NfS ﬁ.._nU.M.r@. |
85 N

L. (. -I[._ﬂ .

[ f—

s
|

M oA

1301

) 2 NOOY Y o rnood i 2
: (o {1
5 : I .

| A o_,_.u..w__ru_mom
zo_.._.<>m_.“.__.m_ .rzom.n_,,

ub-;o

0ee -

z9'p

BEYy -—




395

GRAM PANCHAYAT MANDREM
Tal, PERNEM - GOA 403 527 A4

WH UNAX R/, AU T - AET

Ref. No. VPMIJARF/2/86-87 ' " Dare_31 -03 - 1987

OCCUPANCY CERTIFICATE

This Is to certify that Shri / Shrimati jenita Almus Roji Fernandes

resident of Junas wada Mandrem {5 haying a Residential House

bearing No. _388 __  situated at Junas wada Mandrem

in Pernem Taluka Goa, in property known as_ Atod CHoracho Morao Kadil

surveyed under No _267[ 36 inour Panchayat Jurisdiction.

Further Certifying that Shrimati_Jonita Aimus Roji Fernandes is

5 Occupying the said premises bearing No_368 situated at
1 Junas wada Mandrem March 1887

Pernem from month of

‘i“‘ ' fiﬂ"g’. \v ﬂ l .1’: j‘ x » ugr’_ﬂ
\ . / # i SF o Sed ¢ 'dl'f

* B .l 3 / I_{/ 3 h1 :a“
o B/ off  SéEretary P.MANTE

Ly -

| | N3 ;}\31 lage Panchayat” Mandrem
L | ~ Pernem Goa
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: A 3#—
< GLAM PANCIAYAT MAKDREM oo
- Tal. PERWEH - GG& 403 527

m.@ mm«w&mm

B o 1 :
‘- Regd. No.' vm/ﬁwj ‘ 4':'l§’en-r-ur No /;" //81—85. o Year ) :1"- O _1::54 }

t o~ Iq
nmemoamanmnmwmpamym(mwmofmm)mwn Rute 3{2», ' e ,
mdmmumwmmm 10000((RupouTmThwsandonfy) OP
G(L/

21ThnGoaGokummmdbanbrrOum undutha paymg guntachamemdsmsﬂhnhl establ

rule 1878.

PEIMISSIDN FOH THE ERECTiOH!HE-E,ﬂEGﬁOH DF .UlLblHG
Pert. Isslon und.r Sec. 33 af the Go-l. Dnm&n md iy, \mlago Panchwatt Hoguhu-n '

Q h\l““'m“ Act. 1989 is Iurabv nrln!ed to ﬁmf&-t. Rﬂm ’PAUHU

P B 4... bv il T-;u: o I:‘: .I!\l L i

FERNANDES ,

! rnnd-lznt ol

- \ ¥ the smclisafre-erection ;;I bundxng. as ducﬂbod pziow in the Ioanliw ol‘:

-ﬁ*” ) HURACHO MORVO KADIL | |inwed _ Ju4aaswada,  of

;',i:r::., ’) am, _ 8 per specilication shown, In the sttsched plsn, with |dhwin!g conditions.

i DESCR:rTION . OF —ERACTLON/RE-ERECTION |

-..;.-':‘(.\‘3 ﬁ_Rme_ﬂhmg;MMl—hngug—bﬁrixg
OOV .7 _ Ne. 436, situated At Jupnaswada, Mamdrem in the praperty
il kngwn_ss  ATOP CHORACHO MORVO XADIL " Surveyed wnder

Nw®.267/36, : CONDITIONS

Repair should be within Phnth Ievel w:thout changing onglnal structures
Proper set back as shown in the plan are to be malntained

Traditional Access should be maintained.

There is excess road to the party concerned

This @ram Panchayat teserve the dghl to mokn any permit ktued by this Gram Pmcha?'!

G~ if eny lregularities are found, such us false’ satement miss-represontation of sny material
_passad, lPD‘ovod or sluwa in the nppllculon en whrch the perrnil was Inud

if |
This permusmn slnll be Yahd l'or eur titl the colstrnctmn work started
and completed thereon from the date of i issue of this permission. He has paid the

B wN e

respective fees to the tuse of Rs. 500 -'3 ive hundred  Onl by receipt
No. 007, dtd, 31 12. 198.0 _r f
- This carries the embossed seal of this Panchaylt office of the village Panchayat of

Mandrem om 3]:12,]231= /ﬂ

Date: 32.12,1987,
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T PO -
GRAM PANCHAYAT MAHNDREM
Tal. PERMEM - GOA 403 527 Lo
FIR UGN Rixg, 1. QO - JAT
Ref. No. VPH/RPF/436/ 83-89. Dare 310341983,

OCCUPANCY CERTIFICATE

This 1s to certify that Shri / Sheimati ROBERT PaULY FERNANDES,

R
resident of . Jumaswade, Mamsrem 1S having a Residential House
O bearing No. _435 , situated at Juns swada . Momerem

AT ODCHRACHO MORVO KADIL

in Pernem Taluka Goa, in property known as

367/36, .

surveyed under No ___= in our Panchayat Jurisdiction.

() : :
Farther Certifying that Shri _ ROBERT  PAUIU FERMANDES s
Occupying the said premises bearing No 436 situated at Jus swada,

Hamure, Pernem from month of _March, x983,

()

Sec tary,
- */ S Village Panchaygiftmcm—(iol
INEM " Pemem Goa

Certified that t sis 7TrueCom
Permnem 40 H >©/9,

A.&.SH ONKAR

NO"@MLLB

PrRNFM TALUKA

/Q;ﬁ PV /2/5:7/3/’0 /7

NOTARIAL

NOTARIAL | NOTARIAL



Certified that th is zl True Cotnv
Pemem sn__ 1\ )\ g 6>
- U M=
: MT ;
AL A, SHETGAONKAR
B.COM. LL8
NOTARY

PERNFM TALUKA

;?/z_fj YN 13’6//7/0(7
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